Fleventh Series. » Anesday, Angust 6, 1997

Shravana 15, 1919 (Saka)

LOK SABHA DEBATES
(English Version)

Fifth Session

(Eleventh Lok Sabha)

Gozatios ool e Vot
Partiament Library Bulidin
goom ho, FE-ULG

Roch 1G4

(Vol. N1 contains Nos. 11 to $7)

FLOK SABHA SECRETARIAT
NEW DELHI

P'rice Ry D0



EDITORIAL BOARD

Shri S. Gopalan
Secretary General
Lok Sabha

Shri Surendra Mishra
Additional Secretary
Lok Sabha Secretariat

Shri P.C. Bhatt
Chief Editor
Lok Sabha Secretariat

Shri A.P. Chakravarti
Senior Editor

Shri M.N. Sharma
Editor

[Original English Proceedings included in English Version and Original Hindi proceedings included in Hindi Version will be
treated as authoritative and not the transiation thereof.}



Wednesday ,August 6,

Col./line
20/5%

(from below)
26/273

2976

(fyom below)

35/8

68/7
11371,2
128724
173714

233/23

235/30

291/11

302726

302/3%

Corrigenda to Lok Sabha Debates
(English Version)

For

SHRIMATI BHAWNAGEN
DEVRAIBHAT CHIKHALIA
SHRI BHAGWAN SHANKER
RAWAT

SHRI CHATTAR SINGH
DARBAR

PROF .OMFAL SING NIDAK

SHRI K _PRASURAMAN

(SH.S . K.
BALASUBRAMONT Y AN)

SHRI PRADEEP
BHATTACHARYA

Bhudania,Sm 1 Narendra
Bhar gave ,Shri
Girdhari Lal
MR . DEPUTY SPEAKER:
SIR,

SHRI D .SULTANPUT

SHRI SIRBALLAV
PANIGRAHI

1997/Shravana 15, 1919 (Saka)

Read

SHRIMATI BHAVNABEN
OEVRAIBHAIL
CHIKHALIA.

SHR1 BHAGWAN
SHANK AR RAWAT

SHRI CHHATAR
SINGH DARBAR

SHiPT OMPAL STNGH
NIDAR

SHRT K .PARSURAMAN

(SHRI &.R.
BALASUBRAMONIYAN )

SHKI PRADTF
BHATTACHARYA

Rudania,<hra
Narendya

Bhargava, Shri
Girdhari Lal
My Deputy
Speakey , Siv,

SHRI K .D
SUL TANPURT

SHRI SRIBALLAV
PANIGRAH]



CONTENTS

[Eleventh Series, Vol. XVI, Vth Session, 1997/1919 (Saka)]
No. 11, Wednesday, August 6, 1997/ Shravana 15, 1919 (Sa'ka)

SusJeCT

HOMAGE TO VICTIMS OF ATOMIC BOMBS DROPPED ON HIROSHIMA AND NAGASAKI ...

ORAL ANSWERS TO QUESTIONS :
“Starred Questions Nos. 201 to 204...
WRITTEN ANSWERS TO QUESTIONS :
Starred Questions Nos. 205 to 220 ...
Unstarred Questions Nos. 2236 to 2419
PAPERS LAID ON THE TABLE
COMMITTEE ON PRIVATE MEMBERS' BILLS AND RESOLUTIONS
Eleventh Report — Presented ... '
MATTERS, UNDER ROULE 377

(i) oNeed to look into grievances of Medical Students who have graduated
from Russia

Dr. Ramesh Chand Tomar ...
(i)  Need to provide civic amenities in Railway colonies in Delhi
Shri Jai Prakash Agarwal

(i) Need to clear the proposal of State Government of Orissa for augmenting
the supply of water to the water scarcity areas of Sonepur district
9

Shri K.P. Singh Deo

(iv) Need to look into irregularities in implementation of Employment Assurance
and Literacy Schemes in Jahanabad Parliamentary Constituency, Bihar

Shri Ramashraya Prasad Singh -
(v) Need to connect Satna city in Madhya Pradesh by air’
Shri Sukh Lal Kushwaha

(vi) Need to ensure payment of wages to the workers under Central Schemes
in Mandala, Madhya Pradesh

Shri Faggan Singh Kuleste ... ...
INSURANCE REGULATORY ‘AUTHORITY BILL — Withdrawn
Motion to Consider
Shri P. Chidambaram ...

DISCUSSION UNDER RULE 193
Heavy Loss of Lives and Property due to Natural Calamities

Shri Uddhab Barman ...
Shri Sunder Lal Patwa

COLUMNS

1-2

2-24

2549

- 49-204

204-208

207

210-211

211

211-212

212

212-213

213

213-253

253-256
256-260

* The sign + marked above the name of a Member indicates that the question was actually asked on the floor of the House

by that Member.



SuBJECT

Shri
Shri
Shri
Shri
Shri
Shri
Shri
Shri
Shri
Shri
Shri
Shri
Shri
Shri

HALF - AN - HOUR

Re . Fire Incident in Uphar Cinema in Delhi

Shri

Prof.

Shri

B.K. Gadhvi...
Nawal Kishore Rai
Surender Singh
Bhakta Charan Das
Madhukar Sarpotdar
Harin Pathak

K.P. Singh Deo
Harivansh Sahai ...
Joachim Baxla
Amar Roy Pradhan
C. Narayana Swamy
Ramendra Kumar
E. Ahamed

Chaturanan Mishra

DISCUSSION

Jag Mohan . .
Rasa Singh Rawat
Mohd Maqgbool Dar

CoLumns
261-268
268-272
272-273
273-276
276-281
281-284
284-289
289-291
291-292
292-294
294-296
296-298
298-300
302-310

310-315
315-318
318-321



LOK SABHA DEBATES

LOK SABHA

Wednesday, August 6, 1997/Shravana 15, 1919 (Saka)

The Lok Sabha met at Eleven of the Clock

[Mr. Sreaken in the Chair

HOMAGE TO VICTIMS OF ATOMIC BOMBS
DROPPED ON HIROSHIMA
AND NAGASAKI
. [English]

MR. SPEAKER: Hon, Members, fifty two years ago on
this day, the Japanese city of Hiroshima was destroyed by
an atomic bomb. Three days after, Nagasaki, another
Japanese city suffered the same tragic fate. Thousands of
people were killed and millions maimed, depicting to the
world how dangerous could be the wars and how harmful
were the unbridled ambitions of human beings and nations.
Todate, the after-effects of radioactivity released by the two
atomic bombs continue to haunt the survivors of Hiroshima
and Nagasaki.

Hiroshima and Nagasaki stand as reminders to the
world's conscience that weapons of mass destruction such
as nuclear weapons should never be used. The dangers
of the nuclear weapons and modern devices of war now
have multiplied. If the nuclear arsenal that exists in the
world today is not reduced and eliminated, the human race
cannot become free from the fears of devastating
destruction.

Since independence, disarmament has been an
important component of India's foreign policy. We have
repeatedly emphasised that nuclear weapons must be
eliminated from the earth. The principles that can be
adopted to reduce and eliminate nuclear arsenal and
other conventional weapons of mass-destruction should be
non-discriminatory and reassuring of prosperity and peace
for all peoples of the world. The tragedy caused by the
atom bombs shoukd make us all compassionate, just and
humane so that these gualities inform us in handling human
affairs.

This House may now observe a minute's silence in
memory of the victims of the atomic holocaust of Hiroshima
and Nagasaki.

11.02 hrs.

The Members then stood in silence for a minute.

[Translation]

SHRI RAMASHRAYA PRASAD SINGH (Jahanabad) :
The entire area of my Parliamentary constituency is
flooded. No efforts have been made by the Government
for their rescue and relief, and the people have been in
the water for more than 16 hours.

[English]

MR. SPEAKER : We are discussing the natural
calamities at the moment. | think, while the hon. Minister
replies, he may kindly make a reference to that particular
issue.

11.03 hrs.
ORAL ANSWERS TO QUESTIONS
[English]
HUDCO

+
*201. LT. GENERAL PRAKASH MANI TRIPATHI:
SHRI BHIMRAO VISHNUJI BADADE:

Will the Minister of URBAN AFFAIRS AND
EMPLOYMENT be pleased to state:

(a) whether the Housing and Urban Development
Corporation Limited allot commercial space to builders in
Delhi;

(b) if so, the details of such allotments made during
1995;

(c) whether the builders are violating the norms of
agreement laid down by HUDCO,;

(d) if so, the details thereof alongwith the reasons
therefor; and

(e) the steps taken by the Government to remedy
the situation ?

THE MINISTER OF STATE OF THE MINISTRY OF
LAW AND JUSTICE (SHRI RAMAKANT D. KHALAP) : (a)
to (e) A Statement is laid on the Table of the Sabha.

Statement

(a) and (b) No, Sir. However, in Community Centre
Complex, Andrews Ganj, New Delhi, being developed by
HUDCO on behalf of Government, M/s. Ansal Properties
and Industries Limited (APIL) has been auctioned space
on 10.03.95 for building Shopping Arcade over the car
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parking basement constructed by HUDCO.

(c) to (e): According to HUDCO, norms as laid
down in the agreement of sub-lease have not been
violated.

As per the.terms of allotment, possession of the space
for construction of Shopping Arcade was to be handed over
by HUDCO to M/s. APIL after payment of first instaiment,
on completion of the legal formalities and execution of
agreement.

M/s. APIL was given possession after complying with
all requisite formalities. However, the payment of second
& third instalments were held up due to delay in sanction/
regularisations of plans of car parking basement constructed
by HUDCO. As a result of this, plans for Shopping Arcade
to be built by M/s. APIL were not entertained by Municipal
Corporation of Delhi for processing and approval.

Consequently, M/s. APIL approached HUDCO for grant
of extension of time (interest free) for a period of 13 months
each for the payment of second and third instalments,
which were due on 9.3.96 and 9.9.96 respectively.

Considering relevant factors, HUDCO allowed extension
of time for payment of 2nd instalment upto 17.01.97
(interest free) i.e. 10 months 8 days and with interest upto
17.04.97. APIL has paid the second instalments with
interest on 17.04.97.

In respebt of 3rd instaiment, HUDCO allowed extension
of time i.e. 8 months 4 days for making payment (interest
free) upto 13.05.97 (and with interest upto 13.08.97). APIL
has requested for corresponding extension for payment of
third instalment (interest free) upto 17.07.97 and with
interest upto 16.10.97, so that the original time gap of 6
months between the dates of payment of second and third
instalments is maintained.

[Translation]

LT. GENERAL PRAKASH MANI TRIPATHI : Hon'ble
Speaker, Sir, HUDCO entrusted this task to Messers Ansal
Properties and Industries Ltd. on 10-3-95. It's second
instalment was to be given after a year i.e. on 10-3-96.
This instalment was not given. There was a provision that
it would be cancelled if the instalment is not given within
three month's time. Moreover, if it is not cancelled,
instalment should be given with interest. After a gap of one
year and some months on instalment of Rs. 50 crore and
64 lakh was given in 1997. It included the instalment of
8 months and a few day’s without interest and that of three
months with the interest. The third instalment was also on
the same pattern. If the instaiment is not given, it should
be cancelled. But it is much more important that unless
the entire payment is not made, that space for shops and

AUGUST 6, 1997
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offices can not be given onwards. They were given in
discriminately. You must have read it in the newspapers
that these are being sold. That follows the HUDCO
statement which says that the prescribed norms of the sub-
lease agreement have not been violated. | would like to
ask you the statement of the Government in this regard
and whether Government are satisfied with it? If it is not,
whether Govt. propose to conduct any inquiry into the
matter?

[English]

SHR!I RAMAKANT D. KHALAP : Sir, the issue is not
as simple as the hon. Member has tried to make out in
this House. Though it is a fact that the payments of the
instalments have not been made on the due dates, the
other facts which govern this case have also to be taken
into consideration. The HUDCO granted this land to Ansals
and certain periods had been specified for payment of
money.

SHRI RAM NAIK : Sir, the concerned Minister should
reply.

MR. SPEAKER : He is not here.

SHRI RAM NAIK : If there is any problem, the House
must be informed as to why he is not present here.

MR. SPEAKER : He is not well. He is in the hospital.
He had a very serious accident.

SHRI RAMAKANT D. KHALAP : When the land was
allotted to these people, there was a delay in handing over
the possession of this place. In fact, it is not a piece of
land but a space above the parking lot constructed by
HUDCO. There was a dispute so far as the plans relating
to the basement were concerned. So, whatever time was
taken for giving the final sanction by the MCD had to be
considered as per the request of Ansals for the purpose
of payment of instalments on the due dates. This has been
done.

Now, | méy inform the hon. Member the latest position.
Yesterday, on 5th August, 1997, HUDCO have informed
Ansals that they are advised to pay the third instalment
with interest on or before 30th August, 1997 failing
which the allotment will stand automatically terminated
as categorically stated in the letter of 11th April, 1997.
They have also been advised to furnish the disclaimer
released in the form provided as per letter dated 11th
April, 1997 or the revised format sent with letter dated 4th
June, 1997. Now, the option is being given to them to
decide which one of the two they may accept. They are

“also directed to make the payment of ground rent of Rs.

7.85 crore alongwith third instalment. This is the latest
position.
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[Translation]

LT. GENERAL PRAKASH MANI TRIPATHI : Hon'ble
Speaker, Sir, the question was to come-up today and all
of a sudden HUDCO had realised yesterday of taking up

of all the works. We were not so much surprised on that

account. This case is pending since 10th March, 1995 |
recall that this is the same person, who is connected with
the Uphar Cinema Tragedy. Such pattern and tendency:has
developed through which D.D.A. was functioning earlier and
now the HUDCO is doing such type of works, which had
given rise to the prices of the land. Today people are not
able to purchase land or construct homes here. HUDCO
was constituted for the help of public in this matter. This
was not formed for the purpose of erecting multi-storeyed
buildings or 'slum cluster. Today the situation has reached
such a point where a man who is having money can
construct a big house but poor men live in jhuggi-
jhopdis. | would like to know from the hon’ble Minister the
manner in which the HUDCO is to be utilised in Delhi city
or Delhi-state so that a commoner or a middle class person
can live by purchasing land or house? Whether
Government would like to think over it and make provision
for money?

[English]

SHRI RAMAKANT D. KHALAP : Sir, the Government
is aware of the housing problem in the country and
particularly in the city of Delhi. As a result of this acute
shortage of accommodation, the Government launched this
pilot project in the city of Delhi whereunder this 60.6 acres
of land was allotted by the Government to HUDCO to
develop this land on a commercial basis and this entire
60.6 acres have been divided into three portions. The
first portion is of 17.6 acres on which this Community
Centre is to be constructed; another 18 acres had to be
reserved for development as a Green Zone which should
be an integrated development for the entire project and on
the remaining 25 acres a housing project would come up
out of the resources generated by the sale of this
17.6 acres whereupon all this entire project is going to
come up.

As a result of this, today the position is, the
Government has received about Rs. 412 crore as proceeds
out of this sale. So, compared to the entire money available
for the housing projects at the national level, this project
has proved that given a proper planning and given a proper
foresight the Government can generate enough money by
dividing the land available for various projects, particularly
by handing it over to private organisations like A.P.l.L., that
is, Ansals and others, and generate sufficient money out
of which the Government can construct houses for the
people and for the Government servants. So, on the 25
acres ﬁlot, a huge residential complex is going to come

SHRAVANA 15, 1919 (Saka)

to Questions 6

up. An amount of Rs. 412 crore is already available; much
more money will come after the other aspects of this project
are auctioned and put to sale.

[Translation]

SHRI BHIMRAO VISHNUJI BADADE : Mr. Speaker, Sir,
just now hon'ble Minister has told the House about the
HUDCO that the Government has provided Rs. 324 crore
to HUDCO upto 31-12-96 out of the total provision of
rupees 385 crores for HUDCO. The task of housing and
urban development could not take place in Delhi as per
the agreement. But the Government allotted space to Ansal
Property and Industries Ltd. in Andrews Ganj area of Delhi.
The Government laid down the terms and conditions for
this entire process but company did not do so. The
Government has not seen that thing yet. In 1995 the fifty
percent amount was Rs. 168.80 lakh...

MR. SPEAKER : What is your question?

SHRI BHIMRAO VISHNUJI BADADE : Mr. Speaker, Sir,
the two instalments which were to be given afterwards,
have not been given so far. Not only that, this company
had floated an advertisement in the newspapers
through which the bookings were also made but no
construction has yet been started. My question is that
what the Government have thought in respect of this
company and when the company has not completed the
terms and conditions then why the Government are
assisting them?

SHRI RAMAKANT D. KHALAP : | think the allegation
is not true.

[English]

The Government has been directing this Ansal Group
of Companies to adhere to the conditions by which they
are bound. The allegation that they have put up some ot
the portions of this complex for sale also has to be looked
from the angle of the methodology which this builder is
going to utilise for completion of this project. If he raises
the money from the market by advertising the space inside
this project, | do not think there is any contravention of
any condition under which this has been granted to them.
Even if they accept the money, there is an agreement on
sale, they cannot in fact transfer the property because until
HUDCO transfers the property to Ansals, they cannot
transfer the property to whoever wants to buy from them.
Now that aspect of raising the money from the market is
a concern between the prospective buyer and this builder,
that is, Ansal Group of Companies.

So far as HUDCO is concerned, so far as the
Government is concerned, we shall see to it that the
conditions which they have agreed upon shall be adhered
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to. No doubt, some time gap or some time overrun has
taken place. Tr:iese factors have taken place because as
| said earlier that the construction of the underground
parking ot had to be completed. These licenses and
sanctions tor the purpose of this parking lot had to be
granted by the MCD and the DDA. Now, these things have
not come in time. The DDA is not the only organisation
that is dealing with it. These sanctions had to be obtained
from the MCD also. The time which was spent is over and
above the time limit which was there initially for the
payment. In this case, the first instalment has already been
paid. So, whichever time lag that took place had to be
considered as per the request. If we go to terminate it at
a stage like this, we end up in a litigation. As you all know,
once the matter goes to the court and supposing the court
stays this matter, then neither the project comes up nor
the money comes up. So, proper consultations were held
with the legal luminaries and this time was granted to them
only as per the advice of the legal luminaries in this country
including the law officers.

MR. SPEAKER : Please be brief both in asking the
question and while answering it. Shri Jag Mohan may ask
the next question now.

SHRI JAG MOHAN : The point is that the Government
gave this land to HUDCO for development and for raising
the resources. This land was further leased out to the
private party. My question is, whether the Government or
the HUDCO have paid for the peripheral services on which
the load would increase because of this construction. This
Andrews Ganj is in the heart of the city. You have given
land at a fabulous price. Whatever it is, it is perfectly
understandable. Now the question is, all the traffic that is
going to be generated by this complex should be taken
by the same road, that is the Niti Bagh road, which is a
very narrow road. Then comes the water supply, electricity
etc. Have you taken care of it while sanctioning this project
or while approving this project? If you have not done so,
who Is responsible for this omission? Who is responsible
for the hell-hole that will be created in this area? Will you
rectify that omission now by issuing direction or asking the
HUDCO to deposit the money for the peripheral services,
that is, the extra load that will be generated on water,
electricity, sewer and roads? Who is responsible for this
piecemeal development ?

The other issue is this. Is it a fact that you are giving
water from the Government colonies to this area now? This
Sadiq Nagar area is already short of water. Now, the
connection is being given through this. The hon. Prime
Minister is aware of this background of Delhi's development.
| would request him to kindly give us an assurance that
whatever omission has taken place in not paying for the
community services or the extra load that will be generated

AUGUST 6, 1997
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in the services that will be made good by the HUDCO by
whatever means it has. The hon. Minister said that it had
made a profit. Then, it should pay for this. Who will pay
for this?

THE PRIME MINISTER (SHRI I.LK. GUJRAL) : | see
a great deal of validity in what my friend, Shri Jag Mohan,
is saying. As a matter of fact, the problems of urbanisation
in Delhi are becoming very serious. As he said, there
are several dimensions to it. Since the hon. Member, Shri
Jag Mohan. himself is an expert on this, | respect him for
that.

Therefore, | am quite willing to sit with him, the Delhi
Administration and others to look into the problems.

Population Control Co-operation

+
*202. SHRI NITISH KUMAR:
SHRI NAWAL KISHORE RAL:

Will the PRIME MINISTER be pleased to state:

(a) whether the Government have made an appeal
to the industrial sector to co-operate in controlling the
increasing population in the country;

(b) if so, whether the Government have also offered
any action-plan in this regard,

(c) if so, the detailed outlines thereof; and

(d) the nature of co-operation sought by the
Government from the Industrial Sectors?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI RENUKA
CHOWDHURY) : (a) to (d) A statement is laid on the table
of the Lok Sabha.

Statement

While addressing the Seminar organised by the
Federation of Indian Chambers of Commerce & Industry
at Delhi on 10th July in connection with the World
Population Day, Minister of State for Health & Family
Welfare urged the Corporate Sector to support Family
Welfare Programmes and to take up responsibility for
implementation of Family Welfare Programmes at a scale
commensurate with their capacity. The Government has
been approaching the Industry similarly in the past.

2. This exhortation to the Industry is in keeping with the
Government thinking. that population is a critical problem
before the country today and it requires a very large effort
to be tackled effectively. Also, a massive programme of this
nature cannot succeed unless it becomes a national
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programme in which Government and non-Government
Organisations as well as community actively participate.
Government's resources and effort alone will not be
sufficient in view of the very large requirement and,
therefore, the Non-Government Sector including the
Industrial Sector should agree to participate in the effort
and take responsibility for Family Welfare Programme within
the means available to it. The Government has not
suggested any specific programme or financial outlay to
the Industrial Sector in this regard.

3. The Federation of Indian Chamber of Commerce &
Industry has a Committee for Family Welfare Programmes
and it is implementing one project for Integrated Family
Welfare Programme in the districts of Agra, Kanpur &
Meerut and another project in collaboration with the
Population Foundation of India in Ghaziabad District of
Uttar Pradesh. The PHD Chamber of Commerce & Industry
is implementing 7 projects for Family Welfare Programmes.
Many other industrial undertakings, both in the private and
public sector, are making available health services including
population control services for their workers and their
families. The effort of the Government is to motivate the
Industrial Sector for taking on a larger responsibility for
family welfare, including population control programme, in
view of their sizeable resources.

(Interruptions)

SHRI NITISH KUMAR : | seldom get a chance in Zero
Hour.

MR. SPEAKER : Very very seldom indeed !
[Translation]

SHRI NITISH KUMAR : Mr. Speaker, Sir, the Prime
Minister deserves congratulations. Shrimati Renuka
Chawdhury is the Minister of Health. She is a dynamic lady.
. .(Interruption) | am congratulating Renuka Chawdhury.
Mr. Speaker Sir, our question is based on the speech
delivered by the Hon'ble Minister in a Seminar in FICCI.
I would like to congratulate her again for this view. But i
would like to know from the Government as to whether
it has formulated any action plan to implement the views
of the Minister. You have requested the Industries, the
Corporate Sector to contribute for the Family Planning
programmes to population control. Have you formulated any
action plan for such a contribution so that industries could
implement it? Because | read a statement in one
newspaper and on the basis of that statement | have asked
a question and Mr. Speaker, Sir, today itself | read a news
published in the Times of India. . .(Interruptions)

SHRI G.L. KANAUJIA : Mr. Speaker Sir, hon'ble
Minister should allow us to listen to the Prime Minister
because this question is related to health.

SHRAVANA 15, 1919 (Saka)

to Questions 10

SHRI NITISH KUMAR : Yes, the Department of Health
also relates to Prime Minister. Mr. Speaker, Sir, | said that
| have asked a question based on the statement given by
the Minister, this idea is good. But | would like to know
as to whether Government have chalked out any action
plan for corporate sector to this effect; how and what kind
of help should it give and the manner in which it should
spend money? If it takes up any other scheme whether
any area would be given or any target would be fixed for
them? Because on the one hand the hon. Minister has said
and it has been published as an appeal. On the other hand
today | read in newspaper that Renuka Chawdhury is doing
well, | got worried after reading it, today a news is published
in the Times of India.

[English]

“Bureaucrates rush to PM.O. to stall Shrimati Renuka
Chowdhury's order™

[Translation]

Then what is the position? On the one hand she is
doing well but | would like to know whether government
have any scheme and on the other hand | would like to
know about her position that if she issues any order, are
they implemented or not. Therefore, on this account, | get
more worried. You are present here, therefore, we would
like to know from the government whether it really wants
to launch any special programme to population control by
involving corporate sector in it?

[English]

THE PRIME MINISTER (SHR! 1LK. GUJRAL) : When
my friend Shri Nitish Kumar gets worried, | get more
worried. On the main point, | must submit this. The question
of Minister’'s authority in the Government and in the Ministry
is absolute. There is no question of anybody or any
bureaucrat having any authority not to obey what the
Minister orders. . .(Interruptions). So far as the involvement
of the corporate sector is concerned, ultimately family
planning movement in India will make an impact if we widen
the scope of cooperation. Various segments of society can
cooperate. For instance, if you think in terms of corporate
sector, most of the corporate sector runs on Labour Acts,
unions and all these things. If even in the factory that they
work, if workers get educated on this issue, this can be
helpful. It is not only a question of raising money. It is a
question of cooperation and implementation of the policies.
After all, population issue is a national issue. It is not a
party issue. That is why, when my hon. colleague has made
an appeal, it is in that context he has been talking.

[Translation]

SHRI NITISH KUMAR : Mr. Speaker, Sir, the hon'ble
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Minister has said it in her speech and in a ways he gave
a little threat and said that :

[English]

“She plan to bring in a Charter wherein getting a health
clearance would be as important as getting an
environmental clearance before setting up an industry”

[Translation]

She said like that. | would like to know whether the
government is serious in this matter? The second thing |
would like to know through you is this that today itself
government have stated in reply to a question that the
amount released by the centre to State Government is not
sufficient to meet their requirement. Whether government
propose to involve industries in this matter so that they
can help the. state governments in their respective states?
Besides. another question is that one thing came into light
and discussed during the tenure of Tenth Lok Sabha that
Politicians who are carrying out the responsibility of the
country should control population and it was also proposed
that a Bill will be introduced in this regard so that elected
representatives also comply with the norms of family
planning. . .(Interruptions) They should also plan their
family, whether the government is yet serious in this regard
and any such Bill would be introduced in the House.
.(Interruptions) | am not talking about the persons wheo have
already more children. | would like to ask about future
planning. Don't take this question otherwise. | am saying
that it should not be given retrospective effect. The Prime
Minister should not get worried about it, | am not deviating
from the subject. Whether there is any such proposal before
the Government?

[English]

SHRI SONTOSH MOHAN DEV : Sir, his idea is that
it should not be given retrospective effect. . .(Interruptions)

SHRIMATI RENUKA CHOWDHURY : Sir, through you,
I would like to inform the hon. Member that, firstly, we are
involving the corporate sector to take part in this population
control programme because they have a controlled group
of people to whom any kind of information, education and
communication will be much more effective. [Translation] It
is a fact that funds fell short to States.

[English]

Secondly, | seek the support of the House that all of
you should influence the Government to see that in the
Ninth Plan adequate allocations are made to family welfare
because this is the most important thrust area for us as
a nation. [Translation] The second question you have asked
is about two child norms.

AUGUST 6, 1997

to Questions 12

[English]

Thirdly, he has referred to the two-child norm Bill. The
Bill is very much active and alive. We are applying our
minds to it. | will be bringing forward it to this House for
support.

There is one clause about which | would like all of
you to guide me when | bring forward this Bill to this House.
The point is that this Bill did not take into consideration
the widow re-marriage, divorce and adoption laws whereby
a woman would be discriminated again if | were to rush
this Bill through the House. But | am optimistic that in the
very near future, we will bring it before this House and
that it will enjoy the support of this House.

[Translation]

SHRI NAWAL KISHORE RAIl : Mr. Speaker Sir, the
country is celebrating 50th anniversary or golden jublee
of our Independence and today the main issue before the
country is population control about which serious concern
is being expressed | would like to congratulate you as
some days ago you have announced to hold discussion
on this main issue in the Special Session. This issue is
very important on the 50th year of Independence and the
Hon’ble Minister has appealed to industrial sector in FICCI
semihar to give cooperation so that industries could also
be involved in main problem of the country. As per my
information, during these 50 years of Independence till the
completion of Eight Five Year Plan 35 thousand crore
rupees have been spent on the family welfare scheme; But
it 1s unfortunate that only 32 percent families have been
covered under family planning programme so far and it has
not been implemented successfully even in those 32
percent families. After 50 years of Independence and
inspite of spending 35 thousand crore rupees it is a matter
of serious concern for us till today.

| would like to know whether the Government have
formulated any scheme to control population on the basis
of the views expressed by our hon’ble Minister in FICCI?
The government had conducted a survey wherein it was
stated that India has a black money of about 36,786 crore
rupees upto the year 1983. The amount of black money
must have increased since then as 14 years have lapsed
when a survey in this regard was conducted. Now the
Minister of Finance have announced a scheme to convert
black money into white money. | would like to know whether
government propose to place any new scheme before the
industrial sector by clubbing this scheme with population
control programme so that the probtlem of population control
may be resolved simultaneously.

[English]
SHRI 1.K. GUJRAL: On the point of the hon. Member,
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.

| would say that the issue of population is not so much
due to lack ot funds. It has several dimensions. One, of
course, is the status of women. You will see that all those
States which are lagging behind are the ones where the
position of women is not good. . .(Interruptions)

[Translation]

MR. SPEAKER : We are going to have a Special
Session of Parliament on this issue..

[English]

SHRI I.LK. GUJRAL : That is why, the central point that
| have been making several times is that unless we change
our social attitude about the women and their status as
also that of the girl child, till then family planning will not
reach the mark that we want it to. Education is a very
important part of women's education. That is why, the total
picture has to be kept in view.

The second point we have to keep in mind is the fact
that particularly in backward States, poverty and family
planning are the two sides of the same coin. That is why,
the total attitude of the Government of India follows from
that. Not only of this Government but my preceding
Governments also have been following that and we
primarily feel that we treat the whole thing as a total one.
So the question of white money or black-money is not a
relevant issue, but the social attitude is the issue. That is
why, you see that the figures that my hon. friend has given
to you, show that more backward a State is, the bigger
the population will be. Since my friend comes from a State
which 1s not too bright in this, | do hope that he will lead
a movement in this. When we look at these things. only
then things can improve because we, in politics and in
public life, have a social responsibility in this context as
well.

MR. SPEAKER : | have already announced the
other day that we are going to have a Special Session
of Parliament and the main topic of discussion is
going to be the Population Control. You will have an
adequate opportunity to discuss this matter on the floor
of the House.

Let me make one small remark. In your reply, you have
stated that you are involving the FICCI, the PHD and the
ASSOCHAM. It is very good. What is more important in
this area is to involve the trade unions because they are
the organisations who are working with the workers. Trade
unions have to be involved in this movement. In fact, in
the Ministry of Health and Family Welfare, you have a
Tripartite Committee. | do not know how many times the
meeting of that Committee has been held. In my seven
years as the Labour Minister, | think, hardly twice the
meeting had taken place. So, please activate that Tripartite

SHRAVANA 15, 1919 (Saka)

to Questions 14

Committee and involve the trade unions in this.
Chemical Weapons

*203. SHRI PRAMOD MAHAJAN:
SHRI YELLAIAH NANDI:

Will the PRIME MINISTER be pleased to state:

(@)  whether the Pakistan Government are continuing
to build chemical weapons with the help of China and other
countries;

(b) if so, the details thereof:

(c) the chemical weapons under the possession of
Pakistan;

(d) the details of other military hardware supplied by
China to Pakistan;

(e) the steps taken/proposed to be taken by the
Indian Government to highlight the issue of transfer of
weapons and technology by China to Pakistan; and

(f)  the extent of success achieved by the Government
in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS (SHRIMATI KAMLA SINHA) : (a) to
(c) Government arc aware of press reports about Pakistan
having a suspected chemical weapons programme.
However, the Pakistan Government has in an official
statement stated inter-alia that “Pakistan has always been
an ardent advocate of a complete ban on the development,
production, stockpiling and use of chemical weapons”.

(d) China is reported to have supplied Pakistan
weapons, tanks, warships, aircraft, missiles and related
technologies for the past tour decades.

(e) and (f) Government have highlighted in bilateral and
multilateral fora its concern at the continuing supply by
China of sophisticated weapons and related technology to
Pakistan beyond its legitimate requirements. Government
have made it clear that this poses a threat to India’s
Secunty and is not conducive to the maintenance of peace
and stability in the region. Government have been taking
necessary steps to safeguard the security and national
interest and will continue to do so in keeping with its
assessment of developments pertaining to India's security
environment.

[Translation} -

SHRI PRAMOD MAHAJAN : Mr. Speaker, Sir, this s a
strange coincidence that the day on which Parliameat has
paid homage to the persons ki#ed in Hiroshima and
Nagasaki, on the same day we have to have a discussion
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on chemical weapons. India has signed on Chemical
Weapons Convention and ratified its support. It has opened
its chemical weapons stock for inspection and the inspection
has already started in Pune. Chemical weapons are
increasing in Pakistan. Such type of news has published in
the newspapers and the Government has accepted this fact
in its reply. But the Government has added that the Pakistan
Government has said this that they are in favour of total ban
on chemical weapons. But from the reply of the Government
it does not seems that Indian Government has faith on this
assurance of Pakistan Government or not. This statement of
Pakistan Government is trust worthy or not. Because it
seems to me that Pakistan has signed the Chemical Weapon
Convention but till date has neither supported nor ratified it
and therefore has not opened the weapon stock for
inspection. | would like to know from the Prime Minister that
in such situation, when we have the biggest danger from
Pakistan and they have not ratified the Chemical Weapon
Convention and are not allowing the inspection to be carried
out and we have opened our doors for inspection, whether
we give any time bound period for it to Pakistan that in such
period if they ratified, then only inspection will be carried out?
It will be better for both the countries not to have weapons.
But till Pakistan not ratify this and both sides not allow their
weapons stock to be inspected, then in such a situation

whether we will reconsider our commitment and support over
it ?

[English]

THE PRIME MINISTER (SHRI LK. GUJRAL) : Sir. this
issue had been raised here earlier as well. Two points, |
had made and | want to repeat them. One, the Convention
itself provides that we can walk out of it whenever we feel
that our national interests so demand.

So far as the declaration and ratification are
concerned, now It is an open thing that we have this
capacity and we can look after ourselves. That does not
mean immediate destruction, that means, we have the
weapons and we have shown to the world. Like us, 60
or more countries have submitted their declaration.
Therefore, this by itself is a deterrant that we have it. We
have the capacity also to make it. That was also a national
capacity. That destruction process is very gradual.

At every stage of its growth, we keep a watch on
possible adversaries. Therefore, if at any stage, we feel that
our security is in danger, we will have a second look at
the whole thing.

[Translation]

SHRI PRAMOD MAHAJAN : Sir, my second question
1s related with weapons given to Pakistan by China. | would
like to know from the Prime Minister that China has not
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only given weapons to Pakistan but is also transfering the
Technology and know how to them. This is an open secret
that China has not only given M-11 to Pakistan but also
transfered the technology of M-9. Because of this, they
have improved M-11 and made HATF-lll which could not
be manufactured according to their knowledge and Power.

In such situation by transfer of M-9 technology and
helping in manufacture of HATF-Ill, whose range is upto
700-800 kilometer, has posed a great danger or the security
of India. In such situation there are my two supplementaries
that whether keeping in view this situation Government of
India will take a formal decision to deploy ‘Prithvi' and
increase the range of ‘Agni’? Defence Minister has talked
about deployment of 'Prithvi’ and increasing the speed of
‘Agni’ manufacture in public meeting of Kanpur. But| would
like to have a reply from Hon'ble Prime Minister in the
Parliament.

[English]

SHRI LK. GUJRAL : Sir, | agree with my hon. friend.
He was himself a Defence Minister. He knows our security
situation. | hope his brief tenure in the Defence Ministry
must have persuaded him to believe that India has the
capacity to look after itself. It is not only that China is giving
weapons to Pakistan which he has mentioned, there is a
long list of it. If my friend wants it, | can read it but | would
not take your time.

MR. SPEAKER : Having been the Defence Minister,
he must be having this list.

(Interruptions)

SHRI PRAMOD MAHAJAN : Sir, he is reading a
statement which everybody knows it.

SHRI I.LK. GUJRAL : The main point that | would like
to respond is that India has the capacity to look after itself
and | think, whether we call it in terms of ‘Prithvi’ or in
terms of ‘Agni’, we are taking care of ourselves. | hope
my hon. friend does not want me to spell out the details.

The second point that he has made is about
deployment. Deployment is only in response to a situation.
Having a weapon is one thing. If one has a gun, one does
not load it all the time and carry it in the bazaar also. One
responds to a situation.

So, we feel that at the moment, the situation is not
such that such weapons need to be deployed. But we have
it, we have exhibited it and we have the capacity to make
it.

SHRI RAGHUNANDAN LAL BHATIA : Mr. Speaker Sir,
we all know that China is helping Pakistan and supplying
them nuclear weapons, the details of which have already



17 Oral Answers

been given by Shri Mahajan. They are supplying them
M-11, the technology. tanks, etc. Now recently, it is very
disturbing to know that a new factory is being set up near
Islamabad where the Chinese engineers are working.
Technologists are there to help Pakistan, to sharpen their
nuclear weapons. | would like to seek a clarification about
it from the Government since the Government of India is
aware of this fact.

Secondly, in the statement, it has been mentioned that
the Indian Government has approached China on bilateral
basis as well as on multilateral basis to express our
concern in this regard.

Recently, only yesterday, | suppose Mr. Tang, the Vice-
Foreign Minister of China was here. He had met the officials
as well as he had called on you. | would like to know from
the Government if any serious concern had been shown
to them. What has been the result of the bilateral talks,
multitateral talks and the talks which Mr. Tang had with you?

SHRI LK. GUJRAL : As far as the talks - including
yesterday's - with China on bilateral basis are concerned,
our concern has been pointed out about the supply of arms
and transfer of technology every time. That is a point which
| am making. China has its routine reply, as you know. As
a former Foreign Minister you know the type of reply you
get. But the key issue is not that. The issue basically is
our own strength and about that | want this House to be
sure, particularly in this 50th year of Independence. | can
assure this House that India has the capacity and the will
to look after itself.

SHRI JASWANT SINGH : | have taken note of what
the hon. Prime Minister has said about the country's
capability as also the country’'s preparedness to meet any
contingency. The clarification | seek falls within the ambit
of this and refers particularly to chemical weapons as also
to missile technology development. The hon. Prime Minister
is surely aware that notwithstanding the capability of
producing chemical weapons since about the late 50s, till
date, till inspection, never has any military doctrine for the
employment of chemical weapons ever been developed.
The Military is in fact totally unaware of the fact that there
are any chemical weapons. Now, therefore, for the Prime
Minister to say, ‘it does not matter, we are ready for any
contingency’, notwithstanding the signature on the
Convention - similar is the case with missile technology
- is beguiling of him. A casual reading of the history of
the military affairs of the past fifty years would tell us that
this kind of statement from high offices that we are ready
for any contingency’' has made India face any many kinds
and all any variety of adverse contingencies. That hold even
today the hon. Prime Minister talks of Prithvi deployment.
It is a technical point and is not worthy of pursuing. But
certainly his predecessor has said that Agni is merely a
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technology tester, a technology developer. If it is a
technology developer, how are you going to use the Agni
in the absence firstly of a clear enough doctrine, a clear
enough concept; secondly of sufficient military preparation,
whether it is chemical weapons or it is missile or it is
nuclear weapons.

SHRI LK. GUJRAL Unfortunately my previous
experience and that of hon. Member Jaswant Singh may
be different. | had never been in the Army. So, his technical
knowledge is definitely superior to mine, which | concede.
But the point | am trying to make is, the Defence
preparedness and a doctrine are two different things.

SHRI JASWANT SINGH
preparedness without a doctrine?

How can there be

SHRI LK. GUJRAL : | am coming to your point. A
doctrine of deployment of nuclear or chemical weapons or
such weapons in today’s context, particularly at the level
of preparedness that we have, | hope he does not expect
me to express that in so many words.

SHRI JASWANT SINGH : Not at all.
SHRI LK. GUJRAL : Yes, you are welcome.

SHRI JASWANT SINGH : | am grateful to the hon.
Prime Minister for yielding.

It is not a question of enunciation. It is an elementary
question of the military, Take the example of chemical
weapons. It is no good for any Government to stand up
and say, yes, we have chemical weapons, we have the
capability’, but the military does not know about it. Since
late 50s till date when we have signed the Convention,
the military has neither knowledge of it nor any doctrine
for its use, nor any doctrine about how to prevent the
consequences. There is no civil defence about the use of
chemical weapons. Therefore, when the hon. Prime Minister
says ‘'l am suggesting the doctrine to be made public’, |
am in fact suggesting exactly that.

If the military is unaware of the doctrine for the
employment of these weapons, it is disingenious of the hon.
Prime Minister to say that he cannot declare the doctrine.
These are weapons of mas destruction. The military’s
preparedness is going to be measured by the employment
and the knowledge of the military in these fields. Therefore,
for the hon. the Prime Minister to say, ‘| have got a doctrine
but | am not going to disclose it', | am sorry, this is not
satisfactory.

SHRI LK. GUJRAL : | am sorry if | have upset my
friend.

SHRI JASWANT SINGH : You have not upset me.
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SHRI LK. GUJRAL : | will try to meet his points. . .
.(Interruptions)

SHR! G.M. BANATWALLA : He has already rolled up
his sleeves! He is coming with rolled up sleeves! . .
.(Interruptions)

AN HON. MEMBER : After all, he is an Army man!

SHRI I.LK. GUJRAL : | said, the manufacturing of the
chemical weapons did not start after | became the Prime
Minister. This was there when my hon. friend was also a
Minister. . .(Interruptions) This was there when many of us
occupied positions here. That is one point.

| stand by the policy that successive Governments
have followed. That policy was and continues to be that
weapons of mass destruction need not be deployed at this
stage of our defence preparedness. That is why, in our
country, | think for good reasons, Governments including
their own Government have not handed over weapons of
this type to the Army. | stand by that because | do not
think that it would be a good policy for India to go on
doing it at a level where civil control is not complete,
particularly on weapons of this type. | can understand his
difficulties and concerns because | appreciate those
concerns. | am not differing with him. But, at this stage,
my perception is that that stage has not come and when
it comes, it does.

For Instance. Prithvi has been deployed to an extent
that Army exercises are going on; the Army knows how
to use it. We have done it at a particular stage.

About Agni, a statement has been made. We have
come to a stage when re-entry is possible; we have come
to a stage when we are expanding its range. But that stage
has not come when we should militarise it.

MR. SPEAKER : Let me give a chance to an hon.
Member who has no background of the defence services,
Shri George Fernandes.

[Translation]

SHR! GEORGE FERNANDES : Mr. Speaker, Sir, Prime
Minister has repeatedly stated that we are capable of facing
any situation. | would like to know from the Prime Minister
that while Pakistan is getting weapons from China, Whether
his thinking is limited to this extent that Pakistan is the
only purchaser of weapons from China and gets arms from
China only? The intention of China towards India, is clear
to us in many spheres. When he i1s answering this question
today. the length of 11 millitary airports in Tibet are being
increased. The new Sukhoi aircraft which they have
purchased will be operated therefrom and for which
destination they will use those aircraft from Tibet ? Since
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it is said that they can fly back those aircraft after reaching
Rameswaram, so the viewpoint of China, is clear from this
instance.

Recently in the first week of April, Chief Minister of
one of our state got a invitation to attend a conference
in China. He was asked to get the visa and ‘simple visa’
word was used in an English letter. That Chief Minister went
to the Chinese Embassy. There he was told to come next
day and when he went there he was told that he will not
get a visa. . .(Interruptions) | am coming to the question.
Because these things are the basis of that question. .
.(Interruptions) Second day when he went there he was
told that his invitation stands withdrawn. He asked as to
how it is withdraw. Thereupon, he was told that visa is not
necessary for him. He can go there. Because he was the
Chief Minister of Arunachal Pradesh and China considers
that state as part of its territory. In view of import of arms
by Pakistan in the present situation, | would like to know
as to whether these arms are essential for the defence
of Pakistan. In his reply the hon. Prime Minister has
mentioned that Pakistan is receiving more arms than they
actually require. In this context, | would like to know whether
this matter is not linked with the great design China has
over us. It has been mentioned here time and again that
we are ready to face the challenge. What measures have
been taken to counter this challenge?

[English]

SHRI LK. GUJRAL : My hon. friend, Shri George
Fernandes has very often discussed this situation baoth in
private and in public about India's relations with China,
particularly with reference to the area that he has referred
to. The main question is not what China’s policy is, but
it is the question of what India’s policy is. India’s policy
is to try to preserve peace, if possible. But we are ready
for the worst. That is what we are working for. We do not
want to be offensive. We do not want to use aggressive
language. But | can assure my hon. friend that ever since
he was in the Government things have changed a lot.
Therefore, | can assure him that all the Governments that
have come in office have been conscious of this
responsibility and we will discharge it, if ever, God forbid,
the situation arises.

Training Institutes

+

*204. SHRI HARIN PATHAK:
SHRIMATI BHAWNABEN DEVRAJBHAI
CHIKHALIA:

Will the Minister of LABOUR be pleased to state:

(a) the number of Vocational Training Institutes
functioning in different parts of the country particularly in
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Guijarat and the assistance provided during the last three
years to these institutions;

(b)  whether there is a demands for setting up more
Regional Vocational Training Institutes in different State
particularly in Guijarat.;

(¢) if so, the details thereof; and

(d) the decision taken by the Government and
communicated to the State Governments in this regard so
far?

THE MINISTER OF STATE OF THE MINISTRY OF
LABOUR ("HRI M.P. VEERENDRA KUMAR) : (a) to (d)
A statement. is laid on the Table of the House.

Statement

(a)  Vocational training is provided through Industrial
Training Institutes (ITls) which are established and
managed by the concerned State Governments. As on
31.07.1996, there were a total of 3083 ITIs of which 201
are in Gujarat. Government of India does not provide
financial assistance for setting up these ITIs. However,
financial assistance for setting up ITls for women is being
given to the States under the World Bank assisted
Vocational Training Project. Under this project financial
assistance for establishment of four such [Tls is being
provided to the State of Gujarat. The year-wise expenditure
during the last three years under the World Bank Project
for establishing new ITls for women and for modernising
a total of 565 existing ITls, 50% of which is given by way
of Central assistance, is indicated below:-

1. 1994-95 Rs. 5196.007 lakh
2. 1995-96 Rs. 5310.655 lakh
3. 1996-97 Rs. 6085.840 lakh

The corresponding figures for Gujarat are as
follows:-

1. 1994-95 Rs. 194.880 lakh
2. 1995-96 Rs. 313.654 lakh
3. 1996-97 Rs. 337.447 lakh

In addition, Regional Vocational Training Institutes for
Women are established and run by the Central Government
through the Directorate General of Employment & Training.
At present a total of ten such Regional Vocational Training
Institutes, including one in Gujarat and one National
Vocational Training Institute, have been established.

(b) Demands for setting up three more Regional
Vocational Training Institutes - for Women, have been
received from State Governments of Orissa, Bihar and
Punjab.
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(c): Does not arise.

(d): Setting up of these Institutes depends on
avaitability of funds during the Ninth Plan and therefore,
at present no view with respect to these proposals has
been taken.

[Translation]

SHRI HARIN PATHAK : Mr. Speaker, Sir, this question
relates to an important subject and it directly relates to
crores of educated, semi-educated unemployed youth. The
Union Government has shifted its responsibility to State
Governments. The main reason for unemployment in the
country is that even today we are following the education
system of Macaulay and as a result of it the educated youth
try to get Governmental jobs after completing their
education. They do not have another avenues for them
whereas the Government have only limited number of jobs
for them. This question directly relates to the future of the
country. Now the Government have tried to shift its
responsibility to |.T.Is. under the State Governments.
Though the Government is concerned over the issue of
imparting vocational education to youth but | would like to
know whether in place of replying on ITis only the
Government propose to set up more institutions for
imparting vocational education in the country?

[English]

SHRI M.P. VEERENDRA KUMAR : Sir, | fully share
the feelings of the hon. Member. The training programmes
are run by the ITls and the ITls are run by the State
Governments. We do not aid or fund the ITls. We have
a curriculum and a Broad scheme of things in ITls. We
have given them someone infrastructure facilities under the
world bank & project. So, there are a'véry few Centrally-
funded institutions. The ratio between private and State
sponsored [Tl is 2:1 and there are about one thousand
institutions which are run by the State Governments.

Then, regarding the role of the Central Government,
there are Centrally funded institutions. There are ten RVTIs
for women. Another scheme is run with the assistance of
the world Bank. We receive assistance from the World
Bank. Twenty-three per cent of that fund is used for
Centrally-funded institutions and 77 per cent is used for
the institutions run by the States on 50:50 basis. Probably
it is inadequate. We understand the enormity of the
problem. Infrastructure deficiencies are there. | hope the
Ninth Five Year Plan will give more thrust on these issues.
We will try to find out what could be done.

The hon. Member mentioned that imparting training
skills is necessary. This is what essentially the ITls and
other Centrally-funded institutions are doing. They are
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imparting training on engineering and non-engineering
skills. We do have a scheme especially for women. When
the ITls were affiliated to NVTls, they are running efficiently,

Though it is inadequate, the system is functioning. That
is all 1 can say.

[Translation]

MR. SPEAKER : You must have got complete reply
to your question.

(Interruptions)

SHRI HARIN PATHAK : The rest is in the papers. We
impart vocational training through 1. T.I. . .(Interruptions)

MR. SPEAKER : Please ask the second question.
(Interruptions)

SHR!I HARIN PATHAK My question relates to
the Government's policy for providing employment to
youth. Every time announcement is made that ten lakh
youth will be given employment in one year. This was
highlighted in the Congress Budget of 1991. So far | have
not received the reply to my question regarding that.
.(Interruptions)

MR. SPEAKER : Please ask the second question
otherwise time will be over.

(Interruptions)

SHRI HARIN PATHAK : My second question is
(Interruptions)

[English]
My second supplementary is very specific.
[Translation]

Several Public Sector Undertakings are being closed due
to the new Industrial policy and lakhs of workers are being
rendered jobless. The Ministry of Labour is making
arrangements for imparting training to those workers at a
slow pace. With financial assistance from N.R.F., some of
them are sent to get vocational training and they are given
forty rupees. | would like to know whether the Government
propose to set up vocational training centres throughout
the country especially for the workers of Public Sector
Undertakings who had been rendered jobless.
(Interruptions)

[English]

SHRI M.P. VEERENDRA KUMAR : Generally speaking,
I can say only this much.
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Rate of growth of labour force entering the market is
2.5 while rate of growth of population per annum is 2.1
percent. This means that more people are entering the job
market every year than that what the market is capable
of absorbing this results in unemployment.

It is true that we will have to give them more training
and equip them for the jobs. But the concern of the Labour
Ministry alone would not solve the problem. It is a nodal
agency as you all know. It is the concern of the whole
Government and the nation; and it is not the concern of
the Labour Ministry alone. Whatever we could do within
our parameters, we are doing.

MR. SPEAKER : Mr. Minister, the specific question
asked by him is this. Do you have any programme to retrain
the workers who lose their jobs in the public sector
undertakings due to retrenchment or voluntary retirement
so that they get an alternative employment? | think, this
is the specific question which he has asked.

SHRI M.P. VEERENDRA KUMAR : We have some
schemes. . .(Interruptions)

SHRI HARIN PATHAK : What are those schemes?
(Interruptions)

MR. SPEAKER : The Minister would inform you
separately about thase schemes.

(Interruptions)

SHRI BASU DEB ACHARIA : Sir, he has stated that
there are some ITls for the tribal youth. One such proposal
has come from the State of West Bengal for the district
of Purulia. May | know from the hon. Minister as to what
has happened to that proposal to open an ITl for the tribal
youth?

SHRI M.P. VEERENDRA KUMAR : | will collect the
details and inform the hon. Member since | do not have
the details now.

SHRIMATI GEETA MUKHERJEE : Sir, there are
very a few opportunities for women in ITis. | want to know
from the hon. Minister, through you, Sir, whether he would
make a special attempt, either with the internal help or with
the help from outside, at least to see that every State has
one ITI specially for women, to begin with? . . .(Interrup-
tions) ITls are for all; they should give training to women
also. .

SHRI M.P. VEERENDRA KUMAR : We have ten
Centres of Regional Vocational Training for Women alone.
Anyway, | will ook into it.
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WRITTEN ANSWERS TO QUESTIONS
Incomplete Project

*205. SHRI MANIKRAO HODLYA GAVIT : Will the
Prime Minister be pleased to state:

(a) whether many central projects of the Eighth Five
Year Plan remained incomplete due to the inadequacy of
funds;

(b) if so, the details thereof, Statewise; and

(c) the steps taken by the Government to complete
the incomplete projects?

THE MINISTER OF STATE IN THE MINISTRY OF
PLANNING & PROGRAMME IMPLEMENTATION (SHRIMAT!I
RATNAMALA D. SAVANOOR) : (a) to (c) The information
is being collected and will be laid on the Table of the House.

Right of Women in J&K

“206. SHRI CHAMAN LAL GUPTA :
SHRI RADHA MOHAN SINGH :

Will the PRIME MINISTER be pleased to state:

(a) whether the Union Government are aware that
women who are born in J&K State are denied their rights
if they get married to a person outside the State as stated
in the news-item captioned “where do | belong” appearing
in the "Hindustan Times' dated December 8, 1996;

(b)y if so, the reasons therefor;

(c) whether it does not amount to the violation of
Article 15 of the Constitution of India; and

(d) the remedial steps the Government propose to
take in this regard and to provide basic rights to women
of Jammu and Kashmir?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE MINISTRY
OF PARLIAMENTARY AFFAIRS @ (SHRI S.R.
BALASUBRAMONIYAN) : (a) Government are aware of
such reports.

(b)  The rights of permanent residents of J&K, are
governed by pre-constitution laws, which provide that wife
or a widow of a Permanent Resident shall acquire the
status of her husband so long as she resides in the State
and does not leave the State for permanent residence
outside the State. The women born in J&K lose their status
as Permanent Residents on marriage to a person who is
not a Permanent Resident.

to Questions 26

(c) and (d) Article 35(A) of the Constitution of India,
as applicable to the State of J&K, specifically provides that
no law defining the class of persons who are or shall be
permanent residents of the State of J&K or conferring on
them any special rights, shall be void on the ground that
it is inconsistent with or takes away or abridges any rights
conferred on the other citizens of India.

Profit Sharing in AIIMS

*207. SHRI K.S. RAYADU :
DR. M. JAGANNATH :

Will the PRIME MINISTER be pleased to state:

(a) whether the Government have approved the
proposal for introduction of the concept of profit in the All
India Institute of Medical Sciences, New Delhi;

(b) if so, the details thereof; and

(c) the reasons for commercialization of this
institution?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI RENUKA
CHOWDHURY) : (a) No, Sir.

(b) and (c) Do not arise.
ES1 Hospitals

*208. SHRI BHAGWAN SHANKER RAWAT :
SHRI MADHUKAR SARPOTDAR :

Will the Minister of LABOUR be pleased to state:

(a) whether the Government plan to construct new
ESI hospitals at the cost of Rs. 200 crores in the country;

(by if so, details thereof, State-wise;

(c) the time by which the new hospitals are likely
to be constructed alongwith cost of each hospital, and

(d) the steps being taken to provide specialised
medical treatment in the existing hospitals?

THE MINISTER OF STATE OF THE MINISTRY OF
LABOUR (SHRI M.P. VEERENDRA KUMAR,) : (a) to (d)
There are 19 ESI Hospitals at various stages of
construction. A Statement showing the details of these
hospitals (Statewise) is given in the Statement enclosed.
These new hospitals are scheduled for completion during
the current financial year.

The responsibility for administration of medical care
under the ESI Act, 1948 vests in the State Governments/
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U.T. Administrations except in Delhi and NOIDA where it
is being administered by the ESIC direct. However, the
expenditure on medical care is shared between the ESIC
and the State Governments in the ratio of 7:1. In order
to provide proper medical care to the ESI beneficiaries,
the Corporation has prescribed norms for staffing and
equipment of ESI hospitals/dispensaries and forwarded the
same to the State Governments for implementation. The
Corporation has asked the State Governments to review
and assess their requirement for upgrading existing
hospitals as well as replacement of old obsolete
equipments. The proposals as and when received from the
State Governments in this regard and considered and
sanctioned as per the policy of the Corporation. For Super
Speciality treatment which are not available in ESi
Hospitals, the State Governments have been advised to
refer the cases of insured persons to the renowned Medical
Institutions.

! Statement
Sl.  State Name of the Hospital. Estimated
No. cost of the
Hospital.
1 2 3 4
(Rs. in Crores)
1. Andhra 50 bedded ESI Hospital, 2.61
Pradesh Tirupati.
2. -do- 50 bedded ESI Hospital, 2.57
Nizamabad.
3. Chandigarh 50 bedded ESI Hospital, - 3.10
(uTy ° Chandigarh.
4. Delhi 262 bedded ESI Hospital, 15.79
Okhla.
5. -do- 270 bedded ESI Hospital, 17.61
Rohini.
6. Guijarat 50 bedded ESI Hospital, 3.22
Jamnagar.
7. Haryana 50 bedded ESI Hospital, 2.04
Bhiwani.
8. Karnataka 50 bedded ESI Hospital, 4.86
Belgaum.
9. -do- 50 bedded ESI Hospital, 2.92
Shahbad.
10. Maharashtra 100 bedded ES! Hospital, 9.14
LChinchwad.
11. -do- 100 bedded ESI Hospital, 8.71
Kohlapur.
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1 2 3 4
12. Maharashtra 50 bedded ESI Hospital, 5.51
Bibewadi.
13. Madhya 50 bedded ES| Hospital, 2.79
Pradesh Nagda.
14. Orissa 50 bedded ESI Hospital, 3.43
Rourkela.
15. Punjab 50 bedded ESI Hospital, 2.42
Mandigobindgarh.
16. Rajasthan 50 bedded ESI Hospital, 2.92
Bhilwara
17. -do- 50 bedded ESI Hospital, 2.00
Pali.
18. Tamiinadu 50 bedded ESI Hospital, 2.1
TirucharapaHy.
19. West 100 bedded ESI Hospital, 8.02
Bengal Dargapur :
TOTAL:- 101.77

Shelter for all

*209 SHRI BIJOY HANDIQUE : Will the Minister
of URBAN AFFAIRS & EMPLOYMENT be pleased to
state :

(a) the latest figure in shortfall in providing housing
in the context of Government target for providing shelter
for all;

(b) the total shortfall in urban areas during the last
six years;

(c) whether the percentage of shortfall in housing
units exceeds the percentage of population rise; and

(d) if so, the funds required and the steps being
taken to achieve the target of shelter for all?

THE MINISTER OF STATE OF THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT (DR. U.
VENKATESWARLU) : (a) As per our estimates the housing
shortage currently in India is 21.23 million dwelling units
comprising 7.57 million in urban areas and 13.66 million
in rural areas.

(b) The estimates of housing shortage in urban
areas on the basis of census data on the rates of growth
in housing stock and households over the last six years
are as follows:-
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Year Housing Shortage in Urban Areas
(in million units)

1991 8.23
1992 8.01
1993 7.97
1994 7.91
1995 7.82
1996 7.71

. (c) - As per the census data available, the urban

population grew @ 36.4% between the decade 1981-91.
During the same period, the housing shortage has been
estimated to have grown @ 17.57%. So the percentage
of shortfall in housing units actually was estimated to be
less than the percentage of population rise during the
decade.

(d) The Working Group on Urban Housing set up
in the context of formulation of the Ninth five Year Plan
has estimated that an investment of Rs. 1,21,371 crores
(Rs. 34,000 crores from formal sector + Rs. 87,371 crores
from private sector) will be needed to meet the requirement
of 16.76 million unit's in the urban areas during the Ninth
Plan. The break up of the estimated 16.76 million units
is as under:-

(i) For clearing the back- 7.57 million units

log at the beginning

of Ninth Plan

(i) Upgradation of Semi- - 0.32 million units
pucca units

(i) Incremental need of 8.87 million units
pucca units
TOTAL 16.76 million units

TJo encourage the private sector for making more
investment in housing, the Government is acting as a
facilitator for creating a cunducive environment in the
financial, fiscal, technological and legal regime influencing
the housing activity.

Facility to Heart Patients

*210. SHRI CHATTAR SINGH DARBAR : Will the
PRIME MINISTER be pleased to state:

(a) Whether the number of heart patients is
increasing constantly in various parts of the country;

(b) if so, whether a large number of heart patients
die for want of assistance by doctors and medical aid;
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(c) whether the Government has made any study to
find out the causes of increasing incidence of heart disease
in the country;

(d) if so, the details thereof; and
(e) remedial measures taken in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI RENUKA
CHOWDHURY) : (a) There is no data on time trends to
indicate constant increase or otherwise in the number of
patients suffering from these diseases.

(b)  No, Sir. Facilities for treatment of heart diseases
are available at the various health care institutions.

(c) and (d) Some studies have been carried out by
ICMR and other institutions which indicate a range of
prevalence from 1.4% to 9.7% for Coronary Heart
Diseases. There are no studies to indicate the change in
incidence of Heart diseases.

(e) A public awareness programme on causes,
symptoms and control of Rheumatic Heart Disease,
Coronary Heart Diseases, Hypertension etc. has been
started. A pilot préject on Control of Cardiovascular
Diseases has also been intiated by DGHS, Ministry of
Health & Family Welfare during 1995-96 in five States of
India. During this project, various activities like training IEC,
Surveillance & Monitoring for heart diseases are being
initiated.

Non Payment of Wages in PSUs

*211 SHRI HARADHAN ROQY : Will the Minister of
LABOUR be pleased to state:

(a) the names of the Central Public Sector
Enterprises where payments of wages/salaries is not made
regularly and timely;

(b) whether this does net amount to violation of
payment of Wages Act; and

(c) if so, the steps being taken to make regular
payments of wages/salaries in those units?

THE MINISTER OF STATE OF THE MINISTRY OF
LABOUR (SHRI M.P.. VEERENDRA KUMAR) : (a) to (c)
According to information available with the Ministry of
Labour, the names of the Central Public Sector Enterprises
where there are outstanding dues on account of non-
payment of wages/salaries is given in the Statement. The
Ministry of Labour has been taking up the issue of such
non-payment of wages/salaries with the concerned
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~ Ministries/Departments of defaulting CPSUs and in other
concerned fora to ensure prompt and regular payment of
such dues.

Statement

Names -of CPSUs which have been irregular in
payment of wages/salaries.

Deartment-wise
CPSUs

Ministry of Chemicals & Fertilizers
D/o Chemicals & Petrochemicals IDPL
Manipur State Drugs & Pharma. Ltd.
U.P. Drugs & Pharma. Ltd.

Ministry of Coal
Bharat Coking Coal Ltd.
Eastern Coalfields Ltd.

Ministry of Industry

Deptt. of Heavy Industries

Cement Corporation of India (CCl)

Hindustan Cables Ltd. (HCL) (Roopnarainpur)
Jessop & Co. Ltd.

National Instruments Ltd.

NEPA Ltd.

Ministry of Railways
IRCON 'International Ltd.

Ministry of Textiles
NTC (Holding Company)

Note : Based on information received from various
Ministries & updated as on date (4.8.1997)

Delay in payment of wages and salaries for the
above units varies from one month to a few months.

Family Planning Programme

*212. SHRI KESHAB MAHANTA:
KUMARI SUSHILA TIRIYA:

Will the PRIME MINISTER be pleased to state :

(a) the total grant-in-aid given for family planning
programme during the year 1996-97 State-wise;

(b) Whether the State Governments have utilised the
given grant-in-aid in full;

(c) if so, the details thereof; and
(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI RENUKA
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CHOWDHURY) : (a) A statement is laid on the table of
the Lok Sabha.

(b) to (d) The grant-in-aid to States is both in Cash
and in Kind. The assistance in kind includes drug kits,
dispensary kits, contraceptives etc. It is given on the basis
of utilisation requirement and so there is no surplus. The
assistance in Cash is initially given on the basis of
assessed requirement for salaries etc. and is thereafter
finally settled on the basis of audited accounts. The funds
released to States .are normally short of their actual
requirements.

Statement

(Rs. in lakhs)

Grants-in-aid released during 1996-97

In cash In kind Total

1 2 3 4 5
1 Andhra Pradesh  7880.31 2398.43 10278.74
2 Assam 2026.07 824.06 2850.13
3 Bihar 4660.49 2851.93 7512.42
4  Gujarat 3408.15 1957.01 5365.16
5 Haryana 1439.48 859.66 2299.14
6 Himachal Pradesh 1613.92 294.88 1908.80
7  J&K 863.14 268.35 1131.49
8 Karnataka 7599.98 1784.70 9384.68
9 Kerala 2456.74 735.58 3192.32
10 Madhya Pradesh  5689.22 4066.67 9755.89
11 Maharashtra 8383.02 3351.69 11734.71
12 Manipur 418.72 56.61 475.33
13 Meghalaya 300.07 87.40 387.47
14 Nagaland 211.63 47.62 259.25
15 Orissa 2960.32 1149.21 4109.53
16 Punjab 1958.20 776.12 2734.32
17 Rajasthan 6545.74 3084.52 9630.26
18 Sikkim 237.71 22.25 259.96
19 Tamil Nadu 5350.47 2077.61 7428.08
20 Tripura 346.41 100.96 447.37
21 Uttar Pradesh 10536.91 7721.73 18258.64
22 West Bengal 7046.22 1909.68 8955.90
23 Arunachal Pradesh 146.82 33.86 180.68
24 Goa 141.81 53.24 195.05
25 Mizoram 197.57 45.35 243.42

Total (States) 82419.13 36559.62 118978.75
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1 2 3 4 5

1 Pondicherry 93.61 33.66 127.27
" Delhi 1475.25 388.14 1863.39
3 A&N Island 90.20 16.12 106.32
4 D&N Havel 29.47 6.02 35.49
5 Chandigarh 93.50 26.12 119.62
6 Lakshdweep 11.75 2.77 14.52
7 Daman & Diu 32.55 6.25 38.80
Total (UTs) 1826.33 479.08 2305.41
Grand Total - 84245.46 37038.69 121284.16

Delhi Development Authority

*213. SHRI KRISHAN LAL SHARMA : Will the
Minister of URBAN AFFAIRS & EMPLOYMENT be pleased
to state:

(a)  whether the Government propose to hand over
the DDA to the Government of NCT of Delhi;

(b) if so. the details thereof;

(c) whether any request from the Government of
NCT of Delhi has been received by the Union Government
in this regard;

(d) if so, the decision taken by the Union
Government thereto; and

(e)  the time by which the DDA is likely to be handed
over to the Government of NCT of Delhi?

THE MINISTER OF STATE OF THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT (DR. U. VENKATES-
WARLU) : (a) No, Sir.

(b) Does not arise in view of (a) above.

(c) No formal request in this regard has been
received from the Government of National Capital Territory
of Delhi.

(d) and (e) Do not arise in view of (c) above.
Rehabilitation Scheme for Gulf Returnees

*214. SHRI RAMESH CHENNITHALA : Will the
PRIME MINISTER be pleased to state:

(a)  whether the Government are aware of the
problem of rehabilitation of the Gulf-returnees;

(b) if so, the names of the States where this
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problem is being acutely faced?

(c)  whether it is a fact that the Kerala Government
have submitted to the Union Government a scheme for the
rehabilitation of people returning from Gulf countries; and

(d) if so, the action taken thereon?

THE PRIME MINISTER (SHRI LK. GUJRAL) : (a) and
(b) Government have received representations on the
problem of rehabilitation of Gulf returnees from the State
of Kerala.

(c) and (d) Government of Kerala have requested that
the unclaimed amounts in the deposits made by Kerala
emigrants prior to emigration to the Gulf for employment
and presently lying with the Protector General of Emigrants
be made available to the Kerala Government to undertake
relief measures for rehabilitating Gulf returnees. The
proposal is under the consideration of Union Government.

[Translation]
Shortage of Essential Medicines

*215. SHRI PANKAJ CHOWDHARY :
SHRI ANAND RATNA MAURYA :

Will the PRIME MINISTER be pleased to state:

(a)  whether the Central Government hospitals/State
Government hospitals and rabies centres in the National
Capital are facing acute shortage of several essential
medicines particularly antirabies vaccine despite the fact
that cases of dog bite are on increase;

(b) if so, the reasons for not providing rabies
vaccine to the hospitals/rabies centres by the Central
Medical Store; and

(c) the steps being taken by the Government to
ensure the availability of all essential medicines including
anti-rabies vaccine in the hospitals?

THE MINISTER. OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI RENUKA
CHOWDHURY) : (a) As far as Central Government
hospitals and those of National Capital Territory of Delhi
are concerned, no specific shortage of essential medicines
including anti-rabies vaccines has been reported. All the
Central Government hospitals have been authorised to
make local purchases of essential life saving drugs as and
when required.

(b) The Government Medical Store Depots do not
supply any vaccine to any indentors. Nervous Tissue
Rabies vaccine is supplied by nine production centres in
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the country based on the demand projected by the State
Govts./indentors.

(€) The hospital authorities review the position
periodically and ensure that there is no shortage of
essential medicines including anti-rabies vaccine.

[English]
Norms for Fixing of Wages

*216. PROF. OMPAL SING NIDAR : Will the Minister
of LABOUR be pleased to state :

(a) whether the Government propose to include
production and productivity in the norms for fixing wages
of labourers in all sectors of Industry,

(b) if so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF
LABOUR (SHRI M.P. VEERENDRA KUMAR) : (a) to (c)
Wages in the organised sector are determined through a
process of collective bargaining. In some establishments
the concept of productivity also finds place as one of the
determinants of wages. In the case of Central Public
Enterprises, wages are fixed as per the guidelines issued
by the Government from time to time. As per the latest
guidelines issued on 12.04.1993, wage increases have
been linked to :

(a)  generation of resources by individual enterbrises;

(b) " a condition that wage increase will not result in
automatic increase in administered prices of
goods and services; and

(c) a condition that wage increases will not result
in labour cost per unit of output.

In the unorganised sector for the scheduled
employments minimum wages are fixed under the Minimum
Wages Act, 1948. These being the bare minimum wage
below which no employer can pay the concept of
productivity can not be reflected therein.

Sex Determination Test

*217. DR. T. SUBBARAMI REDDY :
SHRIMAT! LAKSHMI PANABAKA :

Will the PRIME MINISTER be pleased to state :

(a) whether it has been reported that there are
large number of cases where sex determination test
continues;
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(b) if so, the major States where such tests are still
continuing;

() whether the pre-natal Diagnostic Technique
(Regulation and Prevention of Misuse) Act, 1994 has not
been fully implemented in many States;

(d) if so, whether the Government have issued any
instructions for applying this Act vigorously; and

(e) if so, the steps Government propose to take to
ensure that sex determination tests are banned and the
guilty are punished severely ?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI RENUKA
CHOWDHURY) : (a) and (b) There are general reports from
time to time that pre-natal diagnostic techniques are still
misused in India for determination of the sex of the foetus.
However, no specific reports to this effect have been made
to the Government.

(c) The Act and the Rules have been made
applicable in the whole country from 1st January 1996. The
statutory machinery for implementation of the Pre-natal
Diagnostic Techniques (Regulation and Prevention of
Misuse) Act, 1994 has been already appointed/constituted
in 19 States and 6 Union Territories.

(d) Yes, Sir.

(e)  The importance of the matter is being impressed
upon the State Governments and the NGOs are being
motivated to take responsibility for detecting specific cases.

[Translation]
Payment of Minimum Wages

*218. SHRI MOHAMMAD ALI ASHRAF FATMI :
SHRI PAWAN DIWAN

Will the Minister of LABOUR be pleased to state:

(a) the details of minimum wages prevailing in
different states;

(b)  whether most of the industries in Delhi are not
paying minimum wages to their workers and they have
completely failed in their duty to implement various labour
laws and judgments of labour courts;

(c) if so, the.details thereof, and

(d) the remedial steps proposed to be taken to
ensure strict implementation of various labour laws by the
industrialists?
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THE MINISTER OF STATE OF THE MINISTRY OF
LABOUR (SHRI M.P. VEERENDRA KUMAR) : (a) to (d)
Under the Minimum Wages Act 1948 both Central and the
State Governments are the appropriate Government for
the fixation/revision of minimum rate of wages for the
scheduled employments under their respective jurisdiction.
A Statement indicating the range of minimum wages for
the unskilled category of workers in different States Union
Territories is annexed. As per the information received
from the Government of Delhi, majority of industries in
Delhi are paying minimum wages, though from time to time
a few complaints regarding non-payment of minimum
wages by the employers are also received.
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2. During the year 1996, 7194 complaints
regarding non/less payment of minimum wages were
received by the Government of Delhi. In 1187 cases,
the employers rectified the shortcomings and an amount
of Rs. 48,36,495- was got paid to the workers.
The prosecutions were launched against 429 default-
ing managements for violation of various provisions
of the Minimum Wages Act. The enforcement machinery
in order to secure effective implementation of Minimum
Wages Act makes regular inspection of the establish-
ments covered under the Act and takes necessary
action whenever any violation of the Act comes to their
notice.

- Statement

S.  Name of State Govt./U.T.
No. Administration
revision

Range.of minimum rates
of wages & date of last

Remarks

1 2 3

. STATE

1. Andhra Pradesh Rs. 11.00 to*
Rs. 42.40 p.d.

(12.2.96)

Rs. 21.00 to
Rs. 23.00 p.d.
(1.1.94)

2. Arunachal Pradesh

Rs. 33.00 to*
Rs. 44.30 p.d.
(1.4.95)

3. Assam

Rs. 27.30 to
Rs. 29.70 p.d.
(21.12.95)

4. Bihar

Rs. 21.00 to
Rs. 46.00 p.d.
(1.4.95)

5. Goa

Rs. 34.00 to*
Rs. 57.90 p.d.
(1.4.96.)

Rs. 51.52 to*
Rs. 55.52 p.d.
(1.1.96)

Rs. 26.00 to
Rs. 45.75 p.d.
(1.3.96)

Rs. 30.00 p.d.
(13.3.95)

6. Gujarat

7. Haryana

8. Himachal Pradesh

9. Jammu & Kashmir

Rates vary from employment to employment.

Rates vary from employment to employment and

areas to areas.

Rates vary from employment to employment..

Rates vary from employment to employment.

Rates vary from employment to employment..

Rates vary from employment to employment

(according to Zones).

Single rate for all employment Except agriculture.

Single rate for all employment Except Tea Plantation.

Single rate for all employment.
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1 2 3 4
10. Karnataka Rs. 26.00 to* Rates vary from employment to employment
Rs. 37.32 p.d. (according to zones).
(28.3.94)
11. Kerala Rs. 19.50 to* Rates vary from employment to employment..
Rs. 76.40 p.d. (according to Zones).
(31.3.92)
12. Madhya Pradesh Rs. 22.50 p.d.” Rates vary from employment to employment..
Rs. 43.96 p.d.
(29.1.94)
13. Maharashtra Rs. 9.25 to* Rates vary from employment to employment..
Rs. 80.35 p.d. (According to Zones).
(29.6.94)
14. Manipur Rs. 44.65 pd.* Double rates for all employment.
(for plain) Rs. 47.65 p.d.
(for Hill) areas)
(8.7.95)
15. Meghalaya Rs. 35.00 p.d. Single rate for all employment.
(16.3.94)
“16. Mizoram Rs. 28.00 to Double rate for all employment.
Rs. 35.00 p.d.
(11.6.93)
17. Nagaland Rs. 25.00 p.d. Single rate for all employment.
(6.7.92)
18. Orissa Rs. 30.00 p.d.* Single rate for all employment.
(15.8.96)
19. Punjab Rs. 55.73 to* Single rate for all employment, except agriculture.
Rs. 55.28 p.d.
(1.7.95)
20. Rajasthan Rs. 32.00 p.d. Single rate for all employment.
(1.1.95)
21. Sikkim NiL Minimum Wages Act, 1948 is yet to be extended
and enforced.
22. Tamil Nadu Rs. 10.00 to* Rates very from employment to employment
Rs. 56.25 p.d. (according to zones).
(21.7.95)
. 23. Tripura Rs. 17.70 to Rates vary from employment to employment
Rs. 36.00 p.d. (according to zones).
(7.6.96)
24. Uttar Pradesh Rs. 36.00 to* Rates vary from employment to employment
Rs. 49.30 p.d. (according to zones).
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1 2 3

4

25. West Bengal Rs. 27.70 to*
Rs. 59.20 p.d.

(2.11.95)

Rs. 37.00 to
Rs. 40.00 p.d.
(15.8.94)

Rs. 54.60 p.d.*
(4.11.95)

Rs. 35.00 to
Rs. 40.00 p.d.
(18.5.94)

Rs. 35.00 p.d.
(8.5.95)

26. Andaman & Nicobar

27. Chandigarh

28. Dadra & Nagar Haveli

29. Daman & Diu

30. Delhi Rs. 64.50 p.d.*

(1.2.94)

31. Lakshdweep Rs. 30.00 p.d.

(1.1.96)

Rs. 19.25 to
Rs. 40.20 p.d.
(24.7.95)

Rs. 34.96 to*
Rs. 63.09 p.d.
(12.7.94)

32. Pondicherry

II.  *Central Government

Rates vary from employment to employment
(according to zones).

Rates vary from employment to employment
(according to zones).

Single rate for all employment, except agriculture.

Rates vary from employment to employment
(according to zones).

Single rate for all employment.

Single rate for all employment.

Single rate for all employment.

Rates for agricultural workers.

Rates vary from employment to employment
(according to zones).

Note : 1. *Indicates the provision of Variable Dearness Allowance alongwith minimum rates of wages.

2. Figure in bracket under column (3) indicate the date of revision for the last revised scheduled employment.

[English]
Workers Education Camps
*219. SHRI SULTAN SALAHUDDIN OWAISI :
SHRI BHAKTA CHARAN DAS :
Will the Minister of LABOUR be pleased to state :

(a)  the total number of camps organised by Central
Board for Workers Education for different categories of
workers;

(b) the details thereof, State-wise and category-
wise;
(c) the total fund spent and allocated for this

purpose, State-wise;

(d)  whether the Government propose to organise
more camps in 1997 to educate the labourers about their
rights; and

(e) if so, the details thereof, State-wise?

THE MINISTER OF STATE OF THE MINISTRY OF
LABOUR (SHRI M.P. VEERENDRA KUMAR) : (a) to (e)
The Workers Education Scheme is a centrally sponsored
Scheme and as such the allocation of funds to States
does not arise. The Board conducts training programmes
for workers engaged in organised/unorganised, rural and
informal sector through a network of 48 Regional Centres
and 15 Sub-Regional Centres spread all over the country.
Information about the camps organised by the Board for
Rural workers and for workers from Unorganised/
Small Scale Industries/Weaker Sections/Special
Seminars separately for the years 1994-95, 1995-96
and 1996-97 and the targets of camps proposed to be
conducted for these categories of workers during 1997-
98 as well as funds allocated and spent during
1994-95, 1995-96 and 1996-97 are given in the enclosed
Statement.
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Reviews of Population Policy

*220. SHRI NARAYAN ATHAWALAY : Will the PRIME
MINISTER be pleased to state :

(a)  whether the Government have recently reviewed
pertormance of the efforts of population control under new
population policy;

(b) if so, the details of the results achieved and
" deficiencies noticed, State-wise;

(c) whether the Government are working out new
strategies for different regions based on performance and
identification of problems to bring the population growth to
a desirable level in urban and rural areas integrating child
and women health and package of incentives under poverty
alleviation programme;

(d) if so. the details thereof alongwith the action
plan for the current year and Ninth Plan period; and

(e) the details of performance of Maharashtra in
implementation of population policy and programme during
the last three years?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI RENUKA
CHOWDHURY) : (a), (b) and (e) Performance under the
Family Welfare Programme is being continuously reviewed
Statewise performance, in terms of birth rate, infant
mortality rate, couple protection rate and fertility rate is
given in the Statement enclosed.

The States of Goa and Kerala show the lowest birth
rates, while Uttar Pradesh and Rajasthan have the highest
birth rates. In, infant mortality rates, Goa and Kerala are
again the lowest, while Orissa and Madhya Pradesh had
the highest infant mortality rates. In total fertility rates,
among the major States covered by the Sample
Registration System (SRS), Kerala and Tamil Nadu had the
lowest, while Uttar Pradesh and Bihar were the highest.

With birth rate ot 24.5, infant mortality rate of 55 and
total fertilty rate of 2.9, Maharashtra is one of the
midperforming States. The couple protection rate in
Maharashtra was 51.0% in 1997, against the national
average of 45.4%,.

(c) and (d) Under the Reproductive and Child Health
(RCH) Programme, a differential strategy has been adopted
for various districts, in respect of reducing the mortality and
morbidity among women and children. The Reproductive
and Child Health Programme provides for a set of
interventions common to the whole country, and additional
interventions depending on the status of RCH in the district
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concerned. This will be supplemented by enhancement of
local capacity through district or city specific projects. In
addition, distinct needs of population in urban slums, tribal
areas and adolescents will be addressed through special
additional programmes. For contraceptives, the reliability
and regularity in availability particularly through social
marketing of contraceptives, is being emphasised. At all
levels upgradation of skills and quality of services will be
the highest priority during the IX Plan.

No individual incentives are proposed under the Family
Welfare Programme.

Statement

Statewise Performance in Family Welfare

SI.  Name of State/ Crude Infant Couple Pro- Total

No. uTt Birth Mortaility tection Fertility
Rate Rate (Per Rate (% Rate
(per 1000live ason (1993)
1000 births) 31.03.97
population
1 2 3 4 5 6
INDIA 28.3 74 45.4 8.5
STATES
1. Andhra Pradesh 242 67 46.9 2.7
2. Arunachal Pradesh 23.8 63+ 12.1 NA
3. Assam 29.3 77 19.1 3.3
4. Bihar 32.1 73 211 4.6
5. Guijarat 26.7 62 57.4 3.2
6. Goa 14.7 14+ 32.9 NA
7. Haryana 29.9 69 53.9 3.7
8. Himachal Pradesh 25.2 63 55.3 2.8
9. Jammu and Kashmir NA NA 17.6 NA
10. Karnataka 24.1 62 55.6 2.9
11. Kerala 18.0 15 46.7 1.7
12. Madhya Pradesh 33.2 99 47.4 4.2
13. Maharashtra 24.5 55 51.0 29
14. Manipur 20.6 27+ 23.7 NA
15. Meghalaya 29.0 45+ 4.0 NA
16. Mizoram NA NA 442 NA
17. Nagaland 20.1* 6+ 8.1 NA
18. Orissa 27.8 103 39.5 3.1
19. Punjab 246 54 76.9 3.0
20. Rajasthan 33.3 86 32.6 45
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1 2 3 4 5 6
21. Sikkim 22.5 47+ 237 NA
22. Tamil Nadu 20.3 54 51.7 21
23. Tripura 18.9 45+ 26.3 NA
24, Uttar Pradesh 34.8 86 37.2 5.2
25. West Bengal 23.6 58 34.2 3.0

Union Territories
1. Andaman & Nicobar 18.7 32+ 40.9 NA

Islands
2. Chandigarh 19.5 42+ 38.3 NA
3. Dadra & Nagar 29.7 78+ 35.6 NA
Haveli
4. Daman & Diu 21.8 36+ 36.8 NA
5. Delhi 23.3 39+ 33.9 NA
6. Lakshadeep 25.5 37+ 9.6 NA
7. Pondichery 20.1 25+ 65.7 NA
Source : Col (3) and (4), Sample Registration System

(SRS) data for 1995. Col (6) SRS data for 1993.
Col (5) Programme Data.

NA : Not Available.
* . Figures related to SRS 1994.
+ : Three year moving average (1993-95).

[Translation]
Survey of Houses of Kashmiri Pandits

2236. SHRI SUSHIL CHANDRA : Will the PRIME
MINISTER be pleased to state:

(a) whether any survey has been conducted
regarding the displaced Kashmiri Pandits;

(b)  if so, the number of houses of Kashmiri Pandits
lying vacant;

(c) the number of such houses illegally occupied
by other people;

(d) the steps taken by the Government to evict
these houses from the illegal possessions; and

(e)  whether the Union Government propose to
provide any economic assistance for reconstruction of
these houses of Kashmiri Pandits if damaged?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE MINISTRY
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OF PARLIAMENTARY AFFAIRS (SHRI S8.R.
BALASUBRAMONIYAN) : (a) to (c) As per information
made available by the State Government, there are 19,288
houses of Kashmiri migrants in the Valley out of which
13,840 are lying vacant. Of the remaining houses, some
are occupied by the security forces and rent, as fixed by
the State Government, is given to the owners. There are
also some cases of illegal occupation of these houses.

(d) The Government of J&K have enacted ‘The
Jammu and Kashmir Migrants Immovable Property
(Preservation, Protection and Restraint of Distress Sales)
Act, 1997 on 2.6.1997, which provides for taking over of
properties of migrants by the District Magistrate concerned.
Provision has been made to take necessary action for
eviction of illegal occupants. The Act also provides for
payment of compensation to the owner which will be
charged from the unauthorised occupant.

() The Government of India will provide all
necessary and possible assistance, to the State Government
in this regard.

[English]
Development of Slums

2237. SHRI G.A. CHARAN REDDY : Will the Minister
of URBAN AFFAIRS AND EMPLOYMENT be pleased to
state:

(@) whether six slums are being developed under
Slum Improvement Project of the British aided Overseas
Development Authority in Andhra Pradesh;

(b) if so, the details thereof;

(¢) whether more funds were sanctioned by
Overseas Development Authority for the development of
other slums in Andhra Pradesh; T

(d) if so, the details thereof and work undertaken
so far; and

(e) the time by which the slum under the Sium
Development Projects in the State are likely to be
completed?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT (DR. U.
VENKATESWARLU) : (a) and (b) The Overseas Develop-
ment Authority is supporting three slum improvement
projects in Andhra Pradesh. Details are given in enclosed
Statement.

(c) No, Sir, but the Government of Andhra Pradesh
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submitted a project proposal covering 32 Class-| towns of
the State seeking ODA (UK) assistance which has been
forwarded to ODA (UK) for consideration.

(d) Does not arise.

(e) The completion dates are mentioned given in
the enclosed Statement.

Statement

. HYDERABAD SLUM
PHASE-III:

1. Total approved cost of -
the project

IMPROVEMENT PROJECT

Rs. 42.75 crores

1989-90 to December,
1996 (Accounts are
being finalised)

2. Duration of the Project -

3. No. of slums proposed - 300
to be covered

4. No. of persons proposed - 4.50 lakhs

to be covered

Il.  VISAKHAPATNAM SLUM IMPROVEMENT PROJECT :

1. Total approved cost of - Rs. 28.59 crores

the Project

1988-89 to March,
1996 (Completion re-
port submifted to ODA)

2. Duration of the Project

3. No. of slums proposed - 198

4. No. of persons proposed - 2.00 lakhs

to be covered
. VIJAYAWADA SLUM IMPROVEMENT- PROJECT

1. Total approved cost of - Rs. 49.15 crores.

the Project
2. Duration of the Project. 1990-91 to June, 1997
No. of slums proposed - 136
to be covered

4. No. of persons proposed - 2.47 lakhs

to be covered
Metro Rail Service

2238. SHRI VIJAY GOEL : Will the Minister of URBAN
AFFAIRS & EMPLOYMENT be pleased to state:

(a) whether the Government propose to introduce
Metro Rail Service in Delhi;

(b) if so. the details thereof alongwith route
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suggested therefor;

(c) whether there is any proposal to link ISBT to
Central Secretatriat under the Scheme;

(d) if so, the details thereof;

(e) the estimated cost to be incurred thereon;
and

(f) the time by which the work on the project is
likely to be commenced?

THE MINISTER OF STATE OF THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT (DR. U.
VENKATESWARLU) : (a) and (b) Delhi MRTS Project was
approved by the Union Government in September, 1996.
The first phase of the project covers rout length of 55.3
Kms. which includes surface/elevated Rail System from
Shahadara to Nangloi, Subzi Mandi to Holambi Kalan and
underground rail from Central Secretariat to Vishwa
Vidyalaya. The total estimated cost of the project is Rs.
4860 crores at April, 1996 prices.

(c) and (d) Underground Metro Rail is proposed to
be introduced from Central Secretariat to Vishwa Vidyalaya
via Connaught Place, New/Old Delhi Railway Station,
Chawri Bazar, ISBT, Old Secretariat measuring about
11.0 Kms.

(e)  The total estimated cost for the Underground
Metro Corridor is Rs. 2319 crores.

() Work on the project is likely to commence by
January, 1999.

[Translation]
Per Capita Income in Bihar

2239. SHRI LALIT ORAON : Wil the PRIME
MINISTER be pleased to state:

(a) whether there has been constant decline in the
per capita income in Bihar since 1990-91;

(b) if so, the details thereof alongwith the reasons
therefore; and

(c) the directions proposed to be given by the Union
Government to remedy the situation in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
PLANNING AND PROGRAMME IMPLEMENTATION
(SHRIMATI RATNAMALA D. SAVANOOR,) : (a) to (c) No
Sir. There has been no constant decline in the per capita
income of Bihar as seen from the following table:
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Year Per Capita Net State
Domestic Product At constant
(1980-81) Prices (Rs.)

SHRAVANA 15, 1919 (Saka)

1990-91 1204

1991-92 1119

1992-93 1025

1993-94 1034

1994-95 1098 (Provisional)

1995-96 1149 (Quick estimate)
[English]

Foreign Mercenaries

2240. SHRI T. GOVINDAN : Will the PRIME MINISTER
be pleased to state :

(a) the details of foreign mercenaries working in
Jammu and Kashmir to terrorise the people and the
Government as a whole:

(b) if so, the details thereof; and

() the steps the Government propose to take to
remedy the situation?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE MINISTRY
OF PARLIAMENTARY AFFAIRS (SHR!I S.R.
BALASUBRAMONIYAN) : (a) and (b) It is a well known
fact that Pak ISI has been actively involved in sponsoring,
aiding and abetting terrorist and secessionist violence in
J & K. For this it has continued to try and infiltrate armed
and trained terrorists including, Pakistani nationals and
other foreign mercenaries in J & K. It is not possible to
indicate the precise number of foreign mercenaries in J
& K. According to available information, 553 foreign
mercenaries have been killed and 135 arrested till June
1997.

(c) Close watch is continuously kept on the
activities of the militants including foreign mercenaries. The
steps taken to contain terrorist activities include sustained
vigilance/patrolling on the border/LOC and in the hinterland,
active operations to flush out militants, establishment of
pickets in vulnerable areas, strengthening and reactivation
of the local Police, strengthening of the intelligence
machinery, streamlining of the arrangements for coordination
among the various security agencies etc.

[Translation]
Vacancies of SC/ST

2241. SHRI N.J. RATHWA : Will the PRIME MINISTER
be pleased to state :

to Questions 54

(@) the number of appointments made in the
Department of Ocean Development during the last three
years, till date, categorywise;

(b) the number out of them belong to SC/ST,
category-wise; '

(c) . the number of vacancies reserved for SC/ST
lying vacant in the Department, category-wise;

(d) the steps taken or proposed to be taken by the
Government to fill these reserved vacancies; and

(e) the time by which these vacancies are likely to
be filled?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS,
AND MINISTER OF STATE IN THE MINISTRY
OF PARLIAMENTARY AFFAIRS (SHRI S.R.
BALASUBRAMONIYAN) : (a) and (b) The number of
appointments made in the Department of Ocean Develop-
ment and the number of SC/ST candidates appointed
category-wise during the last three years is as detailed
below.

No. of appointments  No. of SC/ST
made appointments
Group A 12 1(SC)
Group B Non-Gazetted 2 NIL
Group C 4 2(1 SC; 1 ST)
Group D 10 3 (SC)
Total ‘ 28 6
(c): NiL
(d) and (e) Does not arise. -

[English]
Rocks from Mars

2242. SHRI SANAT KUMAR MANDAL : Will the PRIME
MINISTER be pleased to state:

(a) whether the attention of the Government has
been invited to the news-item captioned “Martian gift to
India lies ignored” appearing in the “The Hindustan Times™
dated July 10, 1997,

(b) it so, the facts of the matter reported therein;
and

(c) the reasons for conducting studies on collection
of rocks from MARS?
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THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE MINISTRY
OF PARLIAMENTARY AFFAIRS (SHRI S.R.
BALASUBRAMONIYAN) : (a) Yes, Sir.

(b)  The Shergotty meteorite which fell in Shergotty
village in Gaya district of Bihar on 25th August, 1865 is
kept in the archival collection of Geological Survey of India
(GSI) as GSI is the custodian of all meteorites found in
India. The original weight of this meteorite was 4830 grams.
Main bulk of this sample weighing 3600 grams is kept in
GS! and small quantities of this meteorite were given to
the following institutions by GSI as per exchange
programme on meteorites,

(i) The United States Natural History Museum,
Washington

(i)  Natural History Museum, Vienna

(i)  Field Museum of Natural History, Chicago
(iv)  American Museum of Natural History, New York
(v)  British Museum of Natural History, London

Exhaustive scientific study on the meteorite was
conducted by a Consortium of scientists (called Shergotty
Consortium) from GSI, Physical Research Laboratory (PRL)
(Ahmedabad) from India and those from reputed international
institutions  like National Aerounautics and Space
Administration (NASA) of USA, Max Plank Institute (MPI)
of Germany and other scientific institutions. The findings
have been published from time to time and an exhaustive
account is available in the well known journal “Geochimica
et Cosmochimica Acta”, Vol.50, No.4, p.875-1091, 1986.

Martian “origin of this Shergotty meteorite has been
deduced from the results of the studies indicating a strong
similarity of major element composition of Shergotty with
Martian soil determined by the Viking Spacecraft, especially
by the indicator element Ferrous Oxide (FeO) and from the
evidence of trapped noble gas and nitrogen composition
in glasses in the meteorite.

(c) There are a number of scientific studies which
are possible to carry out using Martian rocks. These include
the origin and evolution of the Solar System, comparison
of the evolution and development of Martian terrain, soil
& atmosphere with those of the Earth and search for
possible existence of life beyond our planet. These studies
also help in improving the understanding of the Solar
System and various geological and atmospheric processes
on planets, including Earth.
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Transfer of Schemes

2243. SHRI SONTOSH MOHAN DEV : Will the PRIME
MINISTER be pleased to state:

(a) whether in a major initiative to devolve power
to States, the Planning Commission has proposed that
funds for 115 Centrally Sponsored development schemes
be given directly to State Governments and they be made
incharge of managing and implementing these schemes;

(b) if so, the schemes likely to be brought under
jurisdiction of the State Governments;

(c) the Union Government's role in these schemes;

(d)  whether some of the State Governments have
been diverting the funds from one scheme to the other
and important schemes are delayed due to this diversion;
and

(e) if so, whether the Union Government will have
any direct control to ensure that these schemes are fully
implemented and the funds allocated for them are not
diverted for other purposes?

THE MINISTER OF STATE IN THE MINISTRY OF
PLANNING AND PROGRAMME [IMPLEMENTATION
(SHRIMATI RATNAMALA D. SAVANOOR) : (a) to (e) An
exercise has been done in Planning Commission on the
question of transfer of Centrally Sponsored Schemes (CSS)
to the States. A note on the subject has been sent to
concerned Central Ministries/Departments and all States/
UT Governments for their comments. On receipt of the
same, a revised and detailed note on the issues involved
will be prepared for consideration of the Full Planning
Commission and National Development Council (NDC). In
line with the Approach Paper, a process of joint plan
formulation and joint monitoring would also be evolved
between the Planning Commission and the State
Governments.

Use of Electronic Voice Sensor

2244. SHRI CHHITUBHAI GAMIT : Will the PRIME
MINISTER be pleased to state:

(a) whether experiment of implant an electronic
voice sensor in the inner ear of a totally deaf person has
become successful and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI RENUKA
CHOWDHURY) : (a) and (b) Implant of an electronic voice
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sensor, known as cochlear implant, has been found
successful in patients who have no serviceable hearing in
both ears and who are not benefited by conventional
hearing aids. The implant is surgically inserted into the
inner ear and after wound healing, the patient usually gets
benefit in six weeks to one year's time with the help of
some training. Individual users report different levels of
benefit from the implant.

[Translation]
Filaria Patients

2245. SHRI JAI PRAKASH AGARWAL :
PRIME MINISTER be pleased to state:

Will the

(a)  the number of filaria patients in Delhi at present;

(b) the number of filaria eradication centres
functioning in Delhi;

() the nature of assistance provided by the
Government to each centre during each of the last three
years; and

(d)  the assistance proposed to be provided to these
centres during the current year?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMAT!I RENUKA
CHOWDHURY) : (a) to (d) Delhi is known to be free from
Filariasis and no Filariasis Control Programme is being
implemented in Delhi.

However, under the Urban Malaria Scheme necessary
antilarval measures are undertaken for the control of
mosquito vectors.

[English]
Industrial Training Institutes

2246. SHRI RAM NAIK : Will the Minister of LABOUR
be pleased to state:

(a)  Whether a number of applications for affiliation
from the Industrial Training Institutes in Maharashtra are
pending with the National Council for Vocational Training
(NCVT) for decision since long;

(b) if so, the details thereof;

(c)  whether the Government are aware that due to
non-affiliation, a large number of trainees from Maharashtra
is likely to be deprived of the opportunity to appear for
the examination; and

(d) if so, the steps taken/proposed to be taken to
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ensure that the trainees are allowed to appear for the
examination?

THE MINISTER OF STATE OF THE MINISTRY OF
LABOUR (SHRI M.P. VEERENDRA KUMAR,) : (a) No, Sir.
The last meeting of the Sub-Committee of National Council
for Vocational Training (NCVT) dealing with affiliation was
held on 18.6.97. In that meeting, 45 cases which had been
recommended by the Standing Committee, comprising of
representatives of Central and State Governments and also
representatives of Industry and labour and received in
DGET till 31.5.97, were examined and disposed off.

(b) Does not arise.

(c) Yes, Sir. The State Director dealing with
Craftsman Training Scheme should have permitted only the
management of those institutes to admit trainees in the
trades which have been recommended for affiliation by the
Standing Committee. The problem has arisen as number
of Industrial Training Institutes/Centres had admitted
trainees prior to the inspection by the Standing Committee.

(d)  Considering the administrative delays and
difficulties in conducting inspections by the Standing
Committees, a decision was taken in July, 1997 that the
trainees of the institutes which have been inspected by the
representatives of the respective State Council for
Vocational Training (SCVT) and found fulfilling the norms
of NCVT, be allowed to appear provisionally in the July,
1997 of All India Trade Test, conducted by NCVT, However,
the results of trainees from such institutes will not be
declared till they secure affiliation of trades/units from
NCVT. This was a one time relaxation extended to all the
States for July, 97 examination.

[Translation]
Maternal Mortality Rate

2247. SHRI MANIBHAI RAMJIBHAI CHAUDHARI : Will
the PRIME MINISTER be pleased to state :

(a) whether the pregnant women are dying in a
large number during delivery due to mailnutrition and other
reasons;

(b) if so, the number of women died during the last
three months in various parts of the country, State-wise
particularly in Gujarat;

(c)  whether the Government are contemplating any
concrete steps to deal with the situation; and

(d) if so, the details thereof and if not, the reasons
therefor?
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THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI RENUKA
CHOWDHURY) : (a) to (d) There is no regular and standard
estimation of Maternal Mortality in India. A National Family
Health Survey conducted in 1992-93 provides the estimate
of MMR as 437 per 1,00,000 live births. Despite the large
size ot the sample, sampling errors or maternal mortality
estimates are quite large. The 95% confidence interval for
the maternal mortality rate ranges between 334 to 540 per
1,00.000 life births. Because of the large sampling error,
reliable maternal mortality rates cannot be calculated for
individual States.

The Registrar General of India, in its survey of causes
of death (Rural) has been comiling specific causes of death
due to child-birth and pregnancy (Maternal Deaths). In
1994, death due to bleeding of pregnancy and puerperium

~were 23.7%, anaemia 19.3%, toxaemia 13.1%, abortion
12.6%, puerperal sepsis 10.6%, malposition of child 6.4%,
non classifiable 14.2%. The survey also reports that the
maternal deaths are rare events, reported in very small
numbers. Hence, no specific conclusion can be drawn. The
ongoing maternal and child health programme has been
strengthened with the launching of Child Survival and Safe
Motherhood (CSSM) Programme in August, 1992. The
objective is to improve the health status of women and
children and reducing maternal and infant mortality and
morbidity. The interventions include tetanus toxiod
immunization of pregnant women, iron and folio acid tablets
for prevention and treatment of anemia among pregnant
women, training of dais, provision of Dai kit to ensure clean
delivery, promotion of birth spacing and strengthening of
the health.care institutions at the sub-district level for
“providing emergency obstetric care to pregnant women
referred with maternal complications.

[English]
Group Housing Societies

2248 SHRI PRADEEP BHATTACHARYA : Will the
Minister of URBAN AFFAIRS AND EMPLOYMENT be
pleased to state:

(a)  whether some Group Housing Societies which
were allotted land but could not deposit the requisite
amount with DDA within the stipulated time and later on
their cases were reconsidered within the framed policy of
the DDA;

(b) if so. the details of such societies which were
allowed such opportunities since 1991 onwards;

(c)  the details of other similar cases pending with
the DDA: and
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(d) by when the decision on the pending cases is
likely to be taken?

THE MINISTER OF STATE OF THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT (DR. U.
VENKATESWARLU) : (a) Yes, Sir.

(b) As reported by DDA, the names of these
societies are:-

1. Nav Rattan CGHS 2.
3. Sukhi Parivar CGHS 4.
5. New Jhoti CGHS 6.
7. Home Living CGHS 8.

Aarti CGHS

Dabas CGHS

Ravi Shankar CGHS
Great Lyallpur CGHS

(c) and (d) DDA has received requests from 24 such
societies which had failed to deposit the initial amount
towards 35% land premium within the stipulated period. The
names of these societies are given in the enclosed
Statement. No specific time frame can be given for taking
decisions on the pending cases.

Statement

List of 24 Coop. Group Housing Societies

Sl. No. Name of the Society

1. Batukji CGHS

2 Agbros CGHS

3 Youngesters CGHS

4. Taruna CGHS

5. Sanchar Vihar CGHS

6. Arihant Sidhartha CGHS

7. Bharat Petroleum CGHS

8. Sapna Ghar CGHS

9. The Kunj Vihar CGHS

10. Satkartar CGHS

11. The Air India Employees CGHS
12. The Homely Woodland CGHS
13. Himachal Imauladhar CGHS
14. Manocha Vihar CGHS

15. Sant Sunder Dass Ji CGHS
16. The Khattar CGHS

17. New Rajput CGHS

18. Seth Vihar CGHS

19. Pragya CGHS

20. Hamdam CGHS

21. The Modest Ketki CGHS
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22. Mandakini CGHS
23. The Veg Sanchar CGHS
24. Media CGHS

Trade with Bangladesh

2249. SHRI AMAR ROYPRADHAN : Will the PRIME
MINISTER be pleased to state:

(a)  whether the Government had a proposal to
allow trade with Bangladesh through the Haldibari-Chilahati
route by road;

(b) if so. the final decision taken in this regard; and

(c) by when this route is likely to be opened in the
interest of export of Indian goods to Bangladesh?

THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS (SHRIMATI KAMLA SINHA) : (a) to
(c) Government have a proposal to open a land route for
trade with Bangladesh through Land Customs Station at
Haldibari-Chilahati. This route would require a proper road
connection between the two Land Customs Stations which
will facilitate road traffic. It is not possible to fix a definite
time-frame for opening the road route at this stage.

Dental Treatment

2250. SHRI JANG BAHADUR SINGH PATEL : Will the
PRIME MINISTER be pleased to state:

(a)  whether the attention of the Government has
been drawn to the news entitled “Safdarjung Aspatal: Dant
Rogon Ke upchar ke liye na Kursi hai na upkaran’
appearing in “Dainik Jagaran” dated April 9, 1997;

(b)  if so. whether there are no ‘dental chair’ and no
equipments to treat the patients suffering from dental iliness
in Safdarjung Hospital;

(c) if.so, the steps being taken by the government
to provide dental chairs and other equipments and to
strengthen the dental department; and

(d) the time by which the equipments and dental
chairs are likely to be provided to the dental department
so that patients may not suffer?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI RENUKA
CHOWDHURY) : (a) Yes, Sir.

(b)  The Dental Department of Safdarjung Hospital
has 4 dental chairs out of which 3 are functional. The Deptt.
is adequately equipped to treat patients suffering from
common dental iliness.
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(c) and (d) Two more chairs and more equipments are
in the process of being purchased to strengthen the
Department.

[Translation]
Benefits of Privatisation to Labour

2251. SHRI JAYSINH CHAUHAN : Will the Minister of
LABOUR be pleased to state:

(a) whether the man-power has been benefited
because of privatisation of industries by the Government;

(b) if so, the details thereof;

() the number of corporation and industries
privatised in Gujarat so far; and

(d) the norms followed to safeguard the interest of
the labour class?

THE MINISTER OF STATE OF THE MINISTRY OF
LABOUR (SHRI M.P. VEERENDRA KUMAR) : (a) and (b)
Privatisation of industries, if done selectively and
sequentially in a favourable economic environment is
expected to improve the productivity of labour and ensure
greater employment of workers in the long run. However,
there is no conclusive empirical evidence to quantity the
benefits of privatisation of labour in the Indian context.

(¢) The number of corporations and industries
privatised so far in the State of Gujarat is not available
with the Union Ministry of Labour.

(d) A number of labour laws have been enacted to
ensure that the interest of labour is adequately protected.
These includes the Industrial Disputes Act, the Payment
of Wages Act, the Minimum Wages Act etc.

[English]
Bajaj Electricals Limited

2252. SHRI AJAY CHAKRABORTY : Will the Minister
of LABOUR be pleased to state:

(a)  whether the Bajaj Electricals Limited, Mumbai
have been violating Provident Fund rules concerning is
employees;

(b) whether the RPFC, Mumbai has taken any °
initiative to protect the employees and worksmen;

(c)  whether the company has not been releasing
accumulated Provident Fund dues of its employees for
years together; and

\
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(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
LABOUR (SHRI M.P. VEERENDRA KUMAR,) : (a) and (b)
Yes, Sir.

(c) and (d) The Company is reported to have been
settling P.F. Claims regularly once in a month through its
Private Provident Fund Trust.

Addition in Government Accommodation

2253. SHRI 1.D. SWAMI : Will the Minister of URBAN
AFFAIRS AND EMPLOYMENT be pleased to state:

(a)  whether the Government propose to allow the
allottees of B-type Quarters in Delhi to add one more room
temporarily or to cover verandahs as the accommodation
in the said type is not sufficient;

(b) it so. the details thereof;
(c) it not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT (DR. U.
VENKATESWARLU) : (a) to (c) There is no proposal to
allow the allottees of B-type Quarters in Delhi to add one
more room temporarily. However, provision already exist for
creation of additional enclosed space by’covering verandah
on payment of 10% of the cost by the allottee.

Allotment of D.D.A. Flats

2254. SHRI JAI PRAKASH (Hardoi) : Will the Minister
of URBAN AFFAIRS AND EMPLOYMENT be pleased to
state:

(a) whether attention of the Government has been
drawn to the news-item captioned “Unallotted DDA flats for
the last 15 years in “Dilshad Garden” appearing in the
“Dainik Jagran” dated July 25, 1997,

(b) if so, the reaction of the Government thereto;

(c) whether the flats constructed and made ready
for allotment in 1990, 1991 and 1992 were allotted in 1997
inspite of their being without electricity and water;

(d) if so, the reasons therefor;

(e) whether the prices of flats of DDA in 1990, 1991
and 1992 were around Rs. 2 lakh while in 1997 the prices
were increased to about Rs. 7 lakh;

(f) whether the flats were held up by DDA to earn
more money, and :

(@) if not, the reasons for not allotting the ready flats
and the action taken against the erring officials?
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THE MINISTER OF STATE OF THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT (DR. U.
VENKATESWARLU) : (a) and (b) Yes, Sir. As reported by
the DDA, 100 MIG and 100 LIG houses were taken up
for construction by DDA in Dilshad Garden, Block-R, East
Delhi, in the year 1981. During currency of the contract,
some major defects were observed. The contract was
rescinded and the contractor was debarred/black listed for
further tendering in DDA.

Disciplinary action has been completed against the
following staff:-

(i) The Executive Engineer concerned has been
imposed penalty of compulsory retirement.

(i) The Asstt. Engineer concerned expired and
hence no action.

(i) 2 Junior Engineers were removed from service
and penalty of reduction by four stages was
made in the pay scale of one JE.

A premier Government institution i.e. CBRI, Roorkee,
was approached to examine these houses and suggest
suitable rectification measures, which has since been
completed. CBRI, Roorkee, has again been approached to
re-examine these houses and certify their structural stability
before these houses are released for allotment.

(c) Yes, Sir. However, in the absence of MCD water
supply interim arrangement has been made through
tubewell. However, these can be commissioned only when
electricity is provided by Delhi Vidyut Board.

(d) Flats were allotted on the basis of the target
dates given by the Delhi Vidyut Board.

(e) Yes, Sir.

(f) No, Sir, the prices of flats are fixed by DDA on
the basis of an approved policy on ‘No Profit No Loss’ basis.

(@) The main reasons for non-allotment of ready
flats is the non-availability of basic amenities like water,
electricity and sewerage facilities to be provided by the local
bodies concerned.

[Translation]
Conversion of Saline Water into Drinking Water

2255. SHRI SHYAM LAL BANSHIWAL :
SHRI PANKAJ CHOWDHARY :
SHRI ANAND RATNA MAURYA :
SHRIMATI LAKSHMI PANABAKA :

Will the PRIME MINISTER be pleased to state :
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(a)  whether the Government are contemplating to
make use of nuclear energy in converting the saline water
into drinking water;

(b) if so, the details thereof,
(c)  the time by which it is likely to be started; and
(d)  the amount 'Iikely to be incurred thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE MINISTRY
OF PARLIAMENTARY AFFAIRS (SHRI S.R.
BALASUBRAMONIYAN) (a) A nuclear desalination
demonstration plant of 6300 cubic and metre per day
capacity, based on combined Multi Stage.

(b) Flash - Reverse Osmosis desalination process
and using power and low-pressure stéam generatsd by the
Madras Atomic ‘Power Station, Kalpakkam is proposed to
be set up at Kalpakkam in Tamil Nadu during the IX plan.

()  The Plant is expected to be completed during
the calendar year 2001, subject to approval for the project
being received expeditiously and adequate Plan outlay
being available during the IX Plan period.

(d)  The estimated expenditure of the project is Rs.
3097 lakh.

[English]
Nuclear Thermal Rockets

2256. SHRI N. RAMAKRISHNA REDDY : Will the
PRIME MINISTER be pleased to state :

(a)  whether Indian Scientists have worked on
Nuclear Thermal Rockets;

(b) if so, the details thereof;, and

(c) whether the Government propose to launch their
own space satellite like INSAT-2D?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE MINISTRY
OF PARLIAMENTARY AFFAIRS (SHRI S.R.
BALASUBRAMONIYAN) : (a) No, Sir.

(b) Does not arise.

(c) Geo-synchronous Satellite Launch Vehicle
(GSLV) with a capability to launch Indian National Satellite
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System-2 (INSAT-2) class of satellites in the required orbit
is under development. The first development flight of GSLV
is planned during 1998.

MPLADS Subsidiaries

2257. COL. (RETD.) SONA RAM CHOUDHARY : Will
the PRIME MINISTER be pleased to state :

(a)  whether as per guidelines of MPLADS, Member
of Parliament can give financial assistance for repairs,
renovation and construction of schools even if the land on
which the building is built belongs to a Trust;

(b) whether the Member of Parliamgnt can also give
financial assistance for procurement of benches for sitting
of students of a school which belongs to a Trust;

(c) if so, the details thereof;
(d) if not, the reasons therefor; and

(e)  whether the Government propose to review the
guidelines and make necessary provision for the same?

THE MINISTER OF STATE IN THE MINISTRY OF
PLANNING AND PROGRAMME IMPLEMENTATION
(SHRIMATI RATNAMALA. D. SAVANOOR) : (a) to (d) As
per guidelines of MPLADS, the scheme funds cannot be
spent on repairs and renovation unless it is a special repair
for restoration/upgradation of any durable asset. The
guidelines also do not permit purchase of inventory or stock
of any type. The benches for sitting of students of a school,
therefore, cannot be procured under the scheme.

(e)  the guidelines were recently revised in February,
1997. There is no proposal at present with the Government
to revise these further.

[Translation]
Review of Functioning of CBI

2258. SHRI RAVINDRA KUMAR PANDEY :
SHRIMATI GEETA MUKHERJEE
SHRI V.V. RAGHVAN

Will the PRIME MINISTER be pleased to state:

(a) whether the Central Bureau of Investigation in
the recent past has failed to substantiate the charges of
corruption against several charge-sheeted persons;

(b) if so, the reaction of the Government thereto;

(c) whether any review of the functioning of C.B.1.
has been made; and
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(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE MINISTRY
OF PARLIAMENTARY AFFAIRS (SHRI S.R.
BALASUBRAMONIYAN) : (a) and (b) Recently, a few
persons charge-sheeted in the Jain Hawala Case have
been discharged by the Courts. A Special Leave Petition,
has already been filed in the Hon'ble Supreme Court
against the order of the Hon'ble Delhi High Court and a
few more Petitions are being filed in the Hon’ble Supreme
Court against the orders of the Trial Court. The matter,
therefore, is sub-judice.

(c) and (d) Review of functioning of the Central Bureau
of investigation, as in the case of any Government
organisation, is a continuous process and appropriate
action is taken accordingly.

[English]
MPLADS

2259. SHRI SUKH LAL KUSHWAHA : Will the PRIME
MINISTER be pleased to state:

(a)  whether the work relating to digging of proposed
pumps through Members of Parliament local area
development fund in Satna and surrounding area is not
being undertaken;

(b) if so. the reasons therefor;

(c) whether any guidelines for execution of such
work has since been laid down;

(d) if so, the details thereof; and

(e) the steps the Government propose to take to
get the works done through Member of Parliament local
area development fund at cheaper rate?

THE MINISTER OF STATE IN THE MINISTRY OF
PLANNING AND PROGRAMME IMPLEMENTATION
(SHRIMATI RATNAMALA. D. SAVANOOR,) : (a) and (b) The
District Collector Satna had expressed some practical
difficulties in executing the work relating to digging of
handpumps under MPLADS in Satna through Gram
Panchayat as suggested by Hon’ble Member of Parliament
Shri Sukh Lal Kushwaha. He has been informed suitably
by the Government.

(c) to (e) As per the revised guidelines the
implementing agencies under the scheme can be either
Government or Panchayati Raj Institutions or any other
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reputed non-government Organisation who may be

- considered by the District Head as capable of implementing

the work satisfactorily. The District Head is required to
select the implementing agency keeping in view the cost
and quality of the proposed work.

Chicory in Coffee Products

2260. SHRI K. PRASURAMAN
MINISTER be pleased to state:

: Will the PRIME

(a)  whether daily consumption of chicory even in
small quantity is injurious to health;

(b)  whether larger percentage of chicory is mixed
in the coffee products like ‘Bru’, ‘Sunrise’, ‘Tata Coffee’ etc;
and

(c) if so, the action the Government propose to take
to prevent large-scale use of chicory in coffee products?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI RENUKA
CHOWDHURY) : (a) Chicory conforming to the specifications
laid down under Prevention of Food Adulteration Rules,
1955 is not injurious to health.

(b) to (c) Standards for coffee and chicory mixture have
been laid down under Prevention of Food Adulteration
Rules, 1955. The quantity of chicory for mixing with coffee
has been restricted while laying down the specifications
of coffee-chicory mixture. However, enforcement of the
provisions of PFA Act and Rules there under is the direct
responsibility of the concerned State Governments/Union
Territories.

[Translation]
Legislation of Family Planning

2261. SHRI DAU DAYAL JOSHI : Will the PRIME
MINISTER be pleased to state:

(@) the reasons for not bringing before Parliament
the Bill covering Members of Parliament and Members of
Legislative Assembly under Family Planning, after its
introduction in the House and subsequent reference to the
Standing Committee of the Health Ministry;

(b)  whether a provision has been made in the
proposed Bill regarding electoral reforms for disqualifying
the Member of Parliament and Legislators having more
than two children; and

(c) if so, the time by which the said Bill is likely
to be passed?



69 Written Answers

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI RENUKA
CHOWDHURY) : (a) and (c) The Constitution Amendment
Bill introduced in the Rajya Sabha in December, 1992 is
still pending consideration there. The Parliamentary
Standing Committee on Human Resources Development
had recommended consultations with leaders of political
parties in Parliament for smooth passage of the Bill. A
meeting of leaders of political parties for evolving
consensus in favour of the Bill has not taken place so far.

(b) No, Sir. The proposed provision for making those
with more than two children ineligible for election to
Parliament or State Legislatures is envisaged to take effect
only prospectively.

[English]
Guidelines for PSEs

2262. SHRI AMAR PAL SINGH
MINISTER be pleased to state :

© Will the PRIME

(a) whether the government have issued fresh
guidelines recently for filling up the post of Chief Executives
and Functional Directors in public sector enterprises; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL. PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE MINISTRY
OF PARLIAMENTARY AFFAIRS (SHRI S.R.
BALASUBRAMONIYAN) : (a) Yes, Sir. guidelines have been
issued with a view to cutting down delays in filling the Board
level posts In public sector enterprises.

(b) A copy of the guidelines is attached as a
Statement.

Statement

Guidelines for Processing cases of Board Level
Appointments in Public Sector Enterprises

(a) The PESB shall keep an accurate record
regarding the dates on which the vacancies are
likely to arise and their up to date job
descriptions, so that action for filling up the
posts can be initiated six months before each
of the vacancies arnise. In case an Administrative
Ministry fails to respond within ten days to a
request made by the PESB to notify a vacancy
and furnish updated job descriptions, etc., action
shall be taken suo motu by the PESB to
circulate the vacancy.
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"There is often a delay at the level of the

Administrative Ministry in advertising the vacancy.
PESB is, therefore, authorised to bring out the
advertisement through the DAVP, with the bill
being sent to the Administrative Ministry/PSE for
payment, in order to obviate such delay.

An extensive and up-to-date data bank shall be
maintained by PESB regarding the particulars
of the officers,working in the various PSEs who
may fall within the zone of consideration for
various posts.

The entire selection procedure of the PESB
shall be completed within a maximum period of
60 days.

Participation by the Administrative Ministries/
Departments in the Selection Committee
constituted by the PESB shall be at the level
of Additional Secretary and above only.

The Public Enterprises Selection Board (PESB),
while sending its recommendations to the
Administrative Ministry, shall endorse a copy to
the Central Vigilance Commission so that the
latter can initiate advance action for obtaining
vigilance clearance. The CVC shall obtain
necéssary information from the Administrative
Ministry and shall convey its views to the
Administrative Ministry in regard to the vigilance
position ordinarily within a fortnight, and, in any
case, within in one month from the receipt of
the panel from the PSEB. The CVC may
separately review its procedure with the CVOs
to ensure that the requisite clearances are sent
in time.

If the CVC does not get the desired cooperation
from the concerned Administrative Ministry in
obtaining information, it shall bring the same to
the notice of the Cabinet Secretary. The Cabinet
Secretary shall suitably take up the issue with
the Secretary of the Administrative Ministry. If
the Administrative Ministry fails to provide
necessary information to CVC, it shall be
deemed that the former has nothing to say in
this regard and if anything is brought to notice
about the officer at a subsequent date, the
responsibility for not bringing it before the ACC
shall squarely be on the Administrative Ministry.

The CVC, while examining the antecedents of
an officer already working for the Government/
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PSU, need not necessariy review/enquire into
the officer's record from the very beginning. If
a person is functioning in a particular post, the
appointment to which was done after vigilance
clearance, the CVC shall then limit its inquiry
to the period spent in that particular post without
going into the officer's entire past career.

(i) There are sometimes a spate of complaints
against individuals whose names are being
considered/finalised by the PESB. CVC should
normally not take cognizance of anonymous or
pseudonymous complaints received upto six
months prior to the initiation of the selection/
promotion process. Further, petty complaints, if
any, against such officers should be disposed
of quickly.

(i) A total time of 30 days is hereby fixed for
approval/processing by the Administrative
Ministry/Department. On expiry of ten days after
this period, the Establishment Officer (E.O) shall
remind the Administrative Ministry/Department.
If even after another 20 days (i.e. a total of 60
days after submission of panel by the PESB)
the Administrative Ministry/Department is unable
to finalise its recommendations, E.O. shall
automatically circulate the recommendations of
the PESB for obtaining the approval of the ACC.
Since the ACC includes the Minister of the
Administrative Ministry/Department, the views of
that Ministry/Department would, therefore, be
available while deciding the appointment.

(k) In cases where proposals are referred to the
ACC. a time-limit of 15 days is hereby fixed for
processing by DOPT and another 30 days for
obtaining the approval of the ACC, where
needed.

Mass Rapid Transit System

2263. SHRI MADHAVRAQO SCINDIA :
SHRI SATYAJIT SINH DULIPSINH GAEKWAD :

Will  the Minister of URBAN AFFAIRS AND
EMPLOYMENT be pleased to state:

(a)  whether the Government propose to introduce
the Mass Rapid Transit System (MRTS) in National Capital
Terntory of Delhi;

(by it so. the details thereof:

(c) the estimated cost to be incurred thereon;
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(d) the funds earmarked for 1997-98 and for the
whole Ninth Five Year Plan for the purpose; and

(e) the time by which the system is likely to be
introduced?

THE MINISTER OF STATE OF THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT (DR. U.
VENKATESWARLU) : (a) and (b) Delthi MRTS Project was
approved by the Union Government in September, 1996.
The first phase of the project will cover a route length of
55.3. Kms. which includes surface/elevated rail system from
Shahdra to Nangloi, Subzi Mandi to Holambi Kalan and
under ground rail from Central Sectt. to Vishva Vidyalaya.

(c) The total estimated cost of the project is Rs.
4860 crores at April, 1996 prices.

(d)  An allocation of Rs. 150 crores, including Rs.
50 crores towards Pass Through Assistance, has been
made for the Delhi MRTS Project. However, allocation for
the IXth Plan as a whole is yet to be finalised.

(e) The project is slated to be completed by the
year 2005.

Funds for Equipments in Gujarat

2264. SHRI VIJAY PATEL: Will the PRIME MINISTER
be pleased to state :

(a) whether any amount has been released or
allocated by the Union government to Gujarat during 1996-
97 for purchase of latest hospital equipments for better
medical treatment in the State; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI RENUKA
CHOWDHURY) : (a) No, Sir.

(b) Does not arise.
Noise Pollution

2265. SHRI AYYANNA PATRUDU : Will the PRIME
MINISTER be pleased to state :

(a) whether noise pollution is posing as health
hazard as revealed by a recent study in the Indian Medical
Association;

(b) if so, the measures undertaken to prevent noise
poliution; and

(c) the steps proposed to propagate health
education in this regard?
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THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI RENUKA
CHOWDHURY) : (a) Government is not aware of any study
on noise pollution conducted by the Indian Medical
Association. However, studies carried out by the National
Institute of Occupational Health, Ahmedabad have indicated
that high levels of noise pollution may cause temporary
or permanent hearing impairment and psychobehavioural
problems.

(b) and (c) Steps taken by the Government to prevent
noise pollution and increase public awareness are
enumerated in the Statement enclosed.

Statement
STEPS TAKEN BY THE GOVERNMENT

1. Noise has been notified as a pollutant under Air
(Prevention & Control of Pollution) Act, 1991. Ambient
standards in respect of sound for the different
categories of areas (residential, commercial, industrial
and silénce zones) have been notified under the
Environment (Protection) Act, 1986.

2. Noise limits have been prescribed for automobiles;
domestic appliances and construction equipments at
the manufacturing stage.

3. A code of prectise for controlling noise at source, other
than industries and automobiles, has been evolved by
the Central Pollution Control Board. These include
Public Address System, Aircraft Operations, Railway
Operations, construction activities and bursting of
creackers. State Government have been asked to
employ these code of practices under the relevant local
rules.

Use of Prohibited Colours in Foodstuff

2266. PROF. AJIT KUMAR MEHTA :
SHRI DINESH CHANDRA YADAV

Will the PRIME MINISTER be pleased to state:

(a) whether the Government are aware of the widely
use of prohibited flavoured colours in foodstuff and soft
drinks which causes serious damage to the human health;

(b)  whether any study has been conducted by the
Government in this regard;

(c) if so, the outcome of the study;

(d)  whether the Industrial Toxicological Research
Centre had also submitted a report to the Government
about the harmful affects of the use of prohibited colours;
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and

(e) if so, the action taken by the Government to
check the use of prohibited colours in foodstuff and soft
drinks and the reasons attributed for not achieving the
desired results?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI RENUKA
CHOWDHURY) : (a) to (e) Information is being collected
and will be laid on the table of the Lok Sabha.

Diversion of Fund

2267. SHRI UTTAMSINGH PAWAR : Will the PRIME
MINISTER be pleased to state :

(a) whether a substantial part of money meant for
development of the Jammu and Kashmir State finds its way
into the hands of the insurgents;

(b) if so, the details thereof and Government's
reaction thereto;

(c) the quantum of amount provided to Jammu and
Kashmir Government for development work during the last
three years;

(d)  whether any assessment has been made about
the actual development made:

(e) if so, the details thereof; and
(f) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE MINISTRY
OF PARLIAMENTARY AFFAIRS (SHRI S.R.
BALASUBRAMONIYAN) : (a) and (b) No Sir. Whenever
specific complaints of misuse of funds are received,
appropriate enquiries are conducted including enquiries by
the Vigilance Department. The State Government has
further strengthened and intensified the activities of the
Vigilance Department. The State Government has constituted
District level Inspection Committees under the Chairmanship
of the Deputy Commissioners to inspect and verify works
and programmes on the ground. Corrective measures are
taken by the State Government whenever necessary.

(c) A statement is annexed.

(d) to (f) Several teams of senior officers from the
Central Government have also visited the State and
physically inspected development works and found
execution of development schemes on the whole
satisfactory. .
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Statement

Release of funds by the Ministry of Finance for
developmental works under plan was as under:

(Rs. in crores)

Item Years
1994-95 1995-96 1996-97
(i) Normal Central 1707.48* 1379.08* 1782.78***
Assistance ’
(i)  Additional Central 11.10 6.51 12.42
Assistance for EAP
(i) Spl. Central 17.50 20.68 20.68
Assistance for
BADP
(iv) Rev. Deficit grant 3.72 -
(Plan)
(v) Spl. plan loan 44.00 100.00

*

Includes Special Central Assistance of Rs. 973 crores.
™ Includes Special Central Assistance of Rs. 383.50 crores.
“**Includes Special Central Assistance of Rs. 663 crores.

Comprehensive Test Ban Treaty

2268. SHRI SUDHIR GIRI : Will the PRIME MINISTER
be pleased to state :

(a) the characteristic features of “Fissile Material
cut-off Treaty”

(b) the relation between the Comprehensive Test
Ban Treaty and the Fissile Material Cut-oft Treaty; and

(c)  the role of Pakistan in relation to the Fissile
Matenal Cut-oft Treaty?

THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS (SHRIMATI KAMLA SINHA) : (a) and
(c) In 1993, the UNGA adopted a consensus resolution
(48/75L) calling for the commencement of multilateral
negotiations for a non-discriminatory, multilateral and
internationally and effectively verifiable treaty banning the
production of fissile materials for nuclear weapons or other
nuclear explosive devices. Pakistan joined in the consensus.
However. due to lack of agreement, the CD has not yet
been able to commence negotiations on an FMCT.

(b) Does not arise.
Out of Turn Allotment of Flats

2269. SHRI MANGAL RAM PREM! : Will the Minister
of URBAN AFFAIRS AND EMPLOYMENT be pleased to
state:
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(a) the total number of DDA flats allotted on out
of turn basis during the last three years;

(b)  the number of allottees actually residirg in those
flats;

(c) the action taken by the Government against
those who have either sold or sublet the flats allotted to
them on out of turn basis;

(d)  whether the Government propose to conduct a
survey of all the flats allotted on out of turn basis; and

(e) if so, the'details thereof and by when?

THE MINISTER OF STATE OF THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT (DR. U.
VENKATESWARLU) : (a) As reported by DDA, 74 flats were
allotted on out of turn basis during the last three years.

(b) and (c) No such survey has been conducted.
(d) and (e) There is no such proposal at present.
[Translation]
Indian Foreign Service

2270. SHRI PUNNU LAL MOHLE : Will the PRIME
MINISTER be pleased to state :

(a) the total strength of officers of Indian Foreign
Service category’post-wise;

(b) the number of SCs/STs/OBCs among them,
post wise;

(c) number of backlog vacancies of these category/
post-wise; and

(d) the efforts made by the Government to clear the
backlog?

THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS (SHRI SALEEM IQBAL SHERVANI) :
(a) and (b) Grade-wise strength of Indian Foreign Service
officers as of end July, 1997, alongwith the number of SCs/
STs/OBCs among them is as follows :-

Grade Total No. of SCs STs OBCs
Officers
1 2 3 4 5
Grade-l of IFS 25 01 02 -
Grade-ll of IFS 34 02 Nil -
Grade-lll of IFS 158 24 -09 -
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1 2 3 4 5
Grade-lV of IFS 148 26 12 R
Junior Administrative 171 31 12 R
Grade + Senior Scale
of IFS
Junior Scale 46 05 03 08

(including Probationers)

Total 582 89 38 08

(c) and (d): There is no backlog in recruitment. Some
retirement vacancies which exist will be filled through future
recruitment as per the rules. The recruitment of OBCs
against reserved quota commenced with 1995 batch and
since then there has been no backlog. As reservation in
Group ‘A’ Services applies only at the stage of recruitment,
the question of backlog in the higher grades of Indian
Foreign Service does not arise.

Cancer Hospital in Uttar Pradesh

2271. SHRI HARIVANSH SAHAI
MINISTER be pleased to state :

: Will the PRIME

(a)  whether the Government propose to open a
Cancer Hospital in the Eastern Uttar Pradesh;

(b) if not, the alternative measures being
contemplated by the Government for the diagnosis of
cancer patients in the Eastern Uttar Pradesh;

(c)  whether the Government propose to set up such
an institute in collaboration with the World Health
Organisation (WHQ); and

(d) if so, the time by which such a hospital is likely
to be opened in Eastern Uttar Pradesh?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI RENUKA
CHOWDHURY) : (a) The Ministry has no proposal to open
a Cancer Hospital in Eastern Uttar Pradesh.

(b)  There is a Regional Cancer Centre at Allahabad
besides which 10 other hospitals are providing cancer
treatment facilities in Uttar Pradesh out of which 6 are
located in Eastern Uttar Pradesh.

(c)  No, Sir.
(d) Does not arise.
Drug Testing Labouratories

2272. SHRI SOHANVEER SINGH:
DR. RAMVILAS VEDANTL:

Will the PRIME MINISTER be pleased to state :

- CHOWDHURY): (a)

to Questions 78

(@) the number of drug tasting laboratories in the
country at present, State-wise;

(b)  the number of drug tasting laboratories out of
them functioning and lying closed at present, separately,
State-wise;

(c)  the reasons for their closure; and

(d) the efforts being made to reopen closed
laboratories?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI RENUKA
There are 19 Testing laboratories
under the control of States/UTs Governments whereas
there are 5 testing laboratories under the control of Central
Government. '

A Statement indicating numbers and location of these
laboratories is annexed.

(b) As per the information available, State
Government Testing | aboratories at Patna is non-functional
for the last 20 years.

(c) As per the report available, the building housing
the Bihar State Testing Laboratory in Patna is in a damaged
condition as a result of water logging in the ground floor
due to rainy season every year. Hence the Laboratory has
not been provided with adequate equipments and expert
testing personnel by the Government of Bihar.

(d) No proposal has been received from the
Government of Bihar either for improving the structure of
the building or for providing with required equipments and
manpower to restart the Laboratory.

Statement

Statement showing statewise names, numbers and their
location and location of Central Government Drug
Testing Laboratories

Name of State Central State
Laboratory Laboratory

1 2 3

Andhra Pradesh Hyderabad -

Vijayawada

Assam Guwahati

Bihar 7 Patna

Delhi Delhi

Gujarat Vadodare

Goa ' Panjim

H.P. Shimla
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o 2 3
Haryana Chandigarh
J&K ' Jammu

Srinagar

Kerala Thiruvanthapuram
Karnataka Bangalore
Maharashtra Mumbai Mumbai
Orissa Bhubaneshwar
Punjab Chandigarh
Rajasthan Jaipur
Tamilnagu Chennai Chennai
Uttar Pradesh Ghaziabad Lucknow

Calcutta Calcutta

West Bengal

MBBS Syllabus

2273 SHRI DADA BABURAO PARANJPE : Will the
PRIME MINISTER be pleased to state:

(a)  whether the All India Medical Council has taken
a decision to revise MBBS syllabus from the ansuing
academic session; and

{b) if so. the details of the proposed change?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI RENUKA
CHOWDHURY) : (a) and (b) The Medical Council of India
recommendations on Graduate Medical Education containing
the curnculum of MBBS course was approved by the
Central Government as a regulation under section 33 of
the Indian Medical Council Act, 1956 and this was
conveyed to Medical Council of India (MCl) on 4.3.1997.
The MCI regulation on Graduate Medical Education
containing M.B.B.S. curriculum has been notified in the Part
lll, Section 4 of the Gazette of India on 17th May 1997.
The MCI has circulated it amongst Universities for
implementing the revised curriculum from the academic
session 1997-98. As per the revised curriculum the four
and a half years of M.B.B.S. Course has been scheduled
as under:-

Three Existing duration Revised duration
Phases of phase of of phases
"Coutse of Course
Phase } t 42 Yedrs 1 year (2 semesters)
Phase I 1 W2 years 1% years (3 semesters)
Phase il 1 1/2 years 2 years (7 semesters)
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Patel Commission

2274. SHRI MANOJ KUMAR SINHA : Will the PRIME
MINISTER be pleased to state:

(@)  whether Patel Commission was sét up for the
most backward districts of the Eastern Uttar Pradesh;

(b) if so, the main recommendations made by the
said Commission;

(c)” the names of the development schemes
formulated by the Union Government for the development
of backward districts on the basis of those recommendations;

(d)  whether the Union Government have made
arrangements for the re-evaluation of that area on the basis
of Patel Commission; and

(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
PLANNING "AND PROGRAMME [IMPLEMENTATION
(SHRIMAT! RATNAMALA D. SAVANOOR) : (a) to (e) Yes
Sir; A joint study team known as Patel Commission was
set up in December, 1962 for the development of four
eastern districts viz. Ghazipur, Azamgarh, Deoria and
Jaunpur of Uttar Pradesh. The Patel Commission's
recommendations basically relate to the Agriculture,
Cooperation, Horticulture, lrrigation and Flood control,
Minor lIrrigation, Industries, PW.D. (Roads and Bridges)
departments. The State Government has reported that most
of the recommendations have been implemented by the
end of the Fourth Five Year Plan.

Planning and Development of an area and allocation
of fund for this purpose is primarily the responsibility of
the concerned State Government. Union Government have
not made any arrangement for evaluation of the schemes
undertaken for development of the four eastern districts
since it is primarily the work of the State Government. .PA

State Government since have set up Purvanchal Vikas
Nidhi during 1991 for the development of Eastern region
which interatia includes reduction of regional disparities.

[English]
Respiratory Infections

2275. SHRIMATI JAYAWANTI NAVINCHANDRA
MEHTA: Will the PRIME MINISTER be pleased to state:

(a) whether respiratory tract infection is one of the
commonest reason for the deaths of infants and children
in thc country; .

(b) whether the drug being dispensed in some of the
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Government Medical Centres in the Country for treating
respiratory tract infection has been found ineffective in
treating majority of the children suffering from these
diseases;

(c) if so, the details thereof; and

(d) the steps proposed to be taken by the
Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI RENUKA
CHOWDHURY): (a) Yes, Sir.

(b) to (d) Under the Child Survival and Safe
Motherhood Programme, Cotrimoxazole is the recommended
drug for use in mild to moderate cases of pneumonia
among children under 5 years of age. There are a few
reports regarding resistance of common causative organisms
to the drug. Most of these reports are for hospitalised cases
and are based on laboratory settings. Some of these
studies also show that in areas where drug resistant strains
have been identified in laboratory settings, the clinical
efficacy of the drug is still high. There are no adverse
reports regarding the efficacy of the drug when used in
field situations by the Health Workers, based on programme
guidelines.

The National guidelines on use of drugs in acute
respiratory infections among children are reviewed
periodically. An expert group consisting of eminent national
and international experts and representatives of Indian
Academy of Paediatrics and Indian Council of Medical
Research who reviewed the issue in March, 1997 have
opined that in view of the clinical performance of
Cotrimoxazole in community setting being still good any
change in the policy on use of this drug should be based
on clinical trials.

Clinical studies are being currently carried out at the
All India Institute of Medical Sciences and by a number
of agencies including the WHO.

Indian Workers in Guif

2276. PROF. P. J. KURIEN: Will the PRIME MINISTER
be pleased to state:

(a) the number of Indians recruited for employment
in Gulf countries during the year 1996-97 and the current
year;

() whether the Government have received
complaints that the salaries and allowances agreed to in
the contract are denied to the workers by the employers;
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(c) if so, the details of such cases; and
(d) the 'éction taken by the Government in this regard?

JHE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS (SHRIMATI KAMLA SINHA): (a) to
(d) The information is being collected and will be placed
on the Table of the House.

Remote Sensing Technique for Treating
Salt Affected Solls

2277. SHRI AYYANNA PATRUDU: Will the PRIME
MINISTER be pleased to state:

(a)  whether the National Remote Sensing Agency
has introduced remote sensing technique for treating salt
affected soils for reclamation measures which can increase
food production;

(b) if so, the details of the States where these tests
are being conducted;

(c) whether the Government propose to popularise
this technique in coastal regions for more agricultural yield
and to assist farmers in this regard?

(d) if so, the details thereof, and
(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PEN-
SIONS AND MINISTER OF STATE IN THE MINISTRY
OF PARLIAMENTARY AFFAIRS (SHRI S.R.
BALASUBRAMONIYAN): (a) to (e) National Remote
Sensing Agency (NRSA) has not by itself introduced any
advanced remote sensing techniques for treating salt
affected soils for reclamation measures, which could
increase food production.

NRSA has, however, developed the methodology for
identification and delineation of salt affected soils and for
categorising them into different groups based on the nature
and magnitude of the problem of soil salinity, using satellite
remote sensing data. The information from these maps is
useful for taking further steps towards reclamation
measures of salt affected soils by Agriculture Departments/
Research Institutions.

Mapping of salt affected soils on 1:250,000 scale using
satellite data, has been taken up for Andhra Pradest.
Andaman & Nicobar Islands, Bihar, Gujarat, Haryana,
Karnataka, Kerala, Madhya Pradesh, Maharashtra, Punjab,
Orissa, Rajasthan, Tamil Nadu, Uttar Pradesh and West
Bengal. The work is nearing completion.
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Further, for Krishna, Guntur, Prakasam and Nellore
Districts of Andhra Pradesh; Ahmedabad district in Gujarat
and Mainpuri district in Uttar Pradesh, the mapping has
been carried out on 1:50,000 scale using Indian Remote
Sensing Satellite (IRS) data.

Screening of AIDS Virus

2278. SHRI SATYAJITSINH DULIPSINH GAEKWAD:
Will the PRIME MINISTER be pleased to state :

(a) the extent to which the vulnerable sections of
society have been screened in each State and Union
Territory separately for presence of AIDS-Virus (HIV) in
blood;

(b) the percentage of these sections still remain to be
screaned; and .

(c) the details of the Action Plan to screen out these
sections indicating the allocation made therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI RENUKA
CHOWDHURY): (a) As on June, 30, 1997, 3131470
samples have been screened for the presence of AIDS-
Visus (HIV) in various parts of the country. These samples
are mostly from high risk groups of population. The State-
wise details of the number of persons screened and found
positive for HIV is enclosed as a Statement.

(b) and (c) The screening of blood for the presence
of HIV is an ongoing process and is done on unlinked
anonymous basis in 62 Surveillance Centres all over the
country. To monitor the trends of HIV infection in High Risk
Groups as well as sections of the general population, 55
sentinel sites all over the country have been established.

Statement

Sero-Surveillance for HIV Infection

Period of report upto: 30th June, 1997 (provisional)

S.  Name Screened  Positive Sero
No. positivity
rate (per
thousand)
1 2 3 4 5
1. 'Andhra Pradesh 73275 693 9.46
2. Assam 12716 169 13.29
3. Arunachal Pradesh 485 0 0.00
4. Andaman & Nicobar 10588 89 8.41

Istand (U.T)
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1 2 3 4 5
5. Bihar 8790 24 2.73
6. Chandigarh (U.T) 55104 184 3.34
7. Punjab (U.T) 1488 65 43.68
8. Delhi 314213 1244 3.96
9. Daman & Diu (U.T) 250 8 32.00
10. Dadra & Nagar 160 1 6.25

Haveli (U.T)
11. Goa 61689 1215 19.70
12. Gujarat 374078 607 1.62
13. Haryana 135952 244 1.79
14. Himachal Pradesh 13851 92 6.64
15. Jammu & Kashmir 8981 40 4.45
16. Karnataka 372602 3134 B8.41
17. Kerala 44547. 215 4.33
18. Lakshadeep (U.T) 755 7 9.27
19. Madhya Pradesh 93062 390 4.19
20. Maharashtra 370897 37841 102.03
21. Manipur 28128 4807 170.90
22. Mizoram 24838 83 3.34
23. Meghalaya 14070 57 4.05
24. Nagaland 7011 389 55.48
25. Orissa 81573 201 2.46
26. Pondicherry (U.T) 76370 2406 31.50
27. Rajasthan 21014 234 11.14
28. Sikkim 187 3 16.04
29. Tamil Nadu 687934 9660 14.04
30. Tripura 4234 2 0.47
31. Uttar Pradesh 75545 529 7.00
32. West Bengal 157083 567 3.61

Total 3131470 65200 20.82
[Translation]

Education for Labourer's Children

2279. SHRI R.L.P. VERMA
LABOUR be pleased to state:

: Will the Minister of

(a) the number of schools being run by ‘Labour Welfare
Institution” in Bihar;

(b) whether there is only one Primary, Middle and High
School in Karma for the children of thousands of Labourers
engaged in Mica, Lime Stone, Dolomite, Beedi and Crusher
industry and registration therein has been closed since
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1996;

(c) if so, whether the registration of children in Middle
and High Schools of Karma is likely to be re-opened; and

(d)y-if not, the reasons therefor ?

THE MINISTER OF STATE OF THE MINISTRY OF
LABOUR (SHRI M.P. VEERENDRA KUMAR) : (a) The
Labour Welfare Organisation of the Ministry of Labour runs
one Middle School and one High School in Karma, Bihar.

(b) to (d) These schools set up and financed out of
Mica Mines Labour Welfare Fund are basically meant for
wards of mica mine workers. Because of significant
reduction in mica mining activity and closure of many mica
mines, the wards of mica mine workers studying in these
schools have reduced considerably and now constitute only
3% of the total strength of students. Accruals to the fund
are also declining rapidly and they are not meant to be
utilized for financing educational facilities for general public.
Offer was made to the Government of Bihar to hand over
the schools and other institutions to the State Government
but has not elicited any positive response so far. Fresh
admissions in these schools have been stopped since the
academic session 1996-97.

[English]

World Bank Assistance for Secondary
Health System

2280. SHRI N.S.V. CHITTHAN:
SHRI K.P. SINGH DEO:

Will the PRIME MINISTER be pleased to state:

(a) whether the State Governments of Tamil Nadu and
Orissa have submitted any proposals seeking World Bank
Assistance for revamping and upgradation of Secondary
Health System;

(b) if so, the details thereof;

(c) whether their projects have been forwarded to the
World Bank;

(d) if so, whether the World Bank officials had visited
the States and found the projects feasible and agreed to
fund the projects; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI RENUKA
CHOWDHURY): (a) to (e) Proposals have been received
from State Governments of Tamil Nadu and Orissa seeking
World Bank assistance for revamping and upgrading the
Secondary Health System in their respective States. The
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proposal received from Orissa Govt. has been posed for
external assistance to the World Bank.

The process of obtaining World Bank assistance as
per their procedures taken around eighteen to twenty four
months, based on the capacity of the States to design and
formulate the projects within the ambit of the requirements
of the external agency. For formulation of projects, World
Bank Missions also visit the concerned States. It is not
possible to comments on the final dimension of the projects
at this juncture.

Employees Provident Fund Scheme

2281. SHRI ANNASAHIB M.K. PATIL: Will the Minister
of LABOUR be pleased to state:

(a) whether the Government have formulated any
scheme to make the employees Provident Fund Scheme
more effective and attractive for employees; and

(b) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
LABOUR (SHRI M.P. VEERENDRA KUMAR): (a) and (b)
At present under the Employees’ Provident Fund Scheme,
1952 the minimum rate of provident fund contribution is
8.33% and maximum rate is 10% of the monthly wage.
In order to make the scheme more atractive the
Government has decided to enhance the minimum rate of
PF contribution from 8.33% to 10% and the maximum rate
from 10% to 12% of the monthly wage.

Calcutta Metro Project

2282. SHRI T. GOPAL KRISHNA : Will the Minister
of URBAN AFFAIRS AND EMPLOYMENT be pleased to
state:

(a) the progress of residual work made in Calcutta
Metro Project; and

(b) the target date fixed for completion of the Project?

MINISTER OF STATE OF THE MINISTRY OF URBAN
AFFAIRS AND EMPLOYMENT (DR. U. VENKATESWARLU) :
(a) and (b) The Calcutta Metro Rail Project is under
implementation by the Ministry of Railways. Ministry of
Railways have intimated that 99.86% of the work has been
completed upto May, 1997, It has further been intimated
that the target date for completion of the project is June,
1998.

[English]
AIDS Testing Facility

2283. SHRI JAGAT VIR SINGH DRONA: Will the
PRIME MINISTER be pleased to state:
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(a) whether a large number of AIDS patients, most of
whom belong to socially and economically lower sections
of society, are migrating from Mumbai to Kanpur in Uttar
Pradesh thereby causing much concern to the medical
administration;

(b) the names of places where AIDS testing facilities
are available in Uttar Pradesh;

(c) whether there is no AIDS testing facility at Kanpur
city;

(d) if so; whether the Government propose to provide
AIDS testing facility in the said city and the time by which
this facility is likely to be provided; and

(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI RENUKA
CHOWDHURY): (a) to (e) The irformation is being collected
from the State Government of Uttar Pradesh and will be
placed on the table of the Lok Sabha.

[English]
Birth/Death Rate

2284. SHRI MAHENDRA SINGH BHATI: Will the
PRIME MINISTER be pleased to state:

(a) the average birth and death rates in the country,
State/Union Territory-wise;

(b) whether the death rate in .ndia is very high as
compared to other countries;

(c) if so, the reasons therefor; and

(d) the steps taken/proposed to be taken by the
Government to remedy the situation?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMAT! RENUKA
CHOWDHURY) : (a) A Statement showing Birth and Death
Rates from Sample Registration System (SRS) for the year
1995 is enclosed.

{b) No, Sir. According to the estimates published by
UNFPA in “State of World Population” the Death Rate for
India during 1990-95 is 10 (per 1000 population) which is
higher than neighbouring countries China, Thailand,
Indonesia, Korea and Sri Lanka. However, the Death Rate
for the more devetoped regions is same as that of India
for the same period.

(c) and (d) Although the death rate has declined, health

AUGUST 6, 1997

to Questions 88

services are being provided through a large net work of
Primary Health Centres/Sub-centres/Government Hospitals
in addition to involvement of NGOs and Private Hospital
set up. Various programmes for the family welfare have
been integrated into one integrated programme eesignated
“Reproductive & Child Health” and under this programme
the range and quality of health care would be improved
during the IX Plan. This is expected to further lower the
death rate in the country.

Statement

Birth Rates & Death Rates-1995

Sl. State/UT Crude Birth Crude Death
No. Rate Rate
1 2 3 4
INDIA 28.3# 9.0
I. MAJOR STATES

1. Andhra Pr. 24.2 8.4
2. Assam 29.3 9.6
3. Bihar 32.1 10.5
4. Gujarat 26.7 7.6
5. Haryana 29.9 8.1
6. Karnataka 241 7.6
7. Kerala 18.0 6.0
8. Madhya Pr. 33.2 11.2
9. Maharashtra 245 7.5
10. Orissa 27.8 10.8
11. Punjab 24.8 7.3
12. Rajasthan 33.3 9.1
13. Tamil Nadu 20.3 8.0
14. Uttar Pr. 34.8 10.3
15. West Bengal 23.6 7.9
Il. SMALLER STATES

1. Arunachal Pr. 23.8 6.0
2. Delhi 23.3 6.0
3. Goa 14.7 7.5
4. Himachal Pr. 25.2 8.7
5. J&K NA NA
6. Manipur 20.6 6.7
7. Meghalaya 29.0 8.9
8. Mizoram NA NA
9. Nagaland NA NA
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1 2 3 4
10. Sikkim 22.5 6.9
11. Tripura 18.9 7.7

. UNION TERRITORIES

1. A &.N Islands 18.7 5.8
2. Chandigarh 19.5 5.7
3. D & N Haveli 29.7 8.2
4, Daman & Diu 21.8 8.0
5. Lakshadweep 25.5 7.6
6. Pondicherry 20.1 7.6
Source - Sample Registration System, RG, India

#: Excludes J & K & Mizoram
NA: Not Available

[Translation]
MPLADS Plan

2285. SHR1 DILEEP SANGHANI: Will the PRIME
MINISTER be pleased to state :

(a) whether the amount provided under MPLADS is
spent/can be spent by the District Magistrates as per the
instructions of the Members of Parliament;

(b) whether the Government have received some
complaints that the District Magistrates have spent the
amount arbitrarily or have spent more amount than the
amount approved by the Member of Parliament;

(c) if so, the action the Government propose to take
against the concerned officer in this regard;

(d) if so, whether the concerned Member of Parliament
i1s also informed of the action taken; and

(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
PLANNING AND PROGRAMME [IMPLEMENTATION-
(SHRIMATI RATNAMALA D. SAVANOOR): (a) The District
Magistrates are to implement the works recommended by
a Member of Parliament, provided these are in conformity
with the guidelines on the scheme and feasible.

(b) to (e) Some such complaints have been reported.
The matter has been taken up with DCs/State Govts fot
appropriate action, under intimation to concerned MPs.

Primary Health Centres in Bihar

2286. SHRI MAHABIR LAL BISHVAKARMA:
SHRI RAJESH RANJAN ALIAS PAPPU YADAV:

Will the PRIME MINISTER be pleased to state the
details of Primary Health Centres functioning at present in
Bihar?
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THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI RENUKA
CHOWDHURY): As per the information received from the
State of Bihar, the details of Primary Health Centres
functioning in the State, as on August, 1995, are given in
the enclosed Statement.

Statement

Sl. No. Name of District No. of PHCs

1 2 3
1. Patna 79
2. Nalanda 51
3. Bhojpura 71
4. Rohtas 82
5. Aurangabad 69
6. Jehanabad 44
7. Gaya 84
8. Nawada 41
9. Saran 59
10. Siwan 55
11. Gopal Ganj 37
12. Paschim Champaran 54
13. Purba Champaran 74
14. Sitamarhi 68
15. Muzaffarpur 67
16. Vaishali 50
17. Begusarai 48
18. Samstipur 67
19. Darbhanga 60
20. Madhubani 87
21. Saharsa 52
22. Madhepura 23
23. Purnia 99
24. Katihar 39
25. Khagaria 21
26. Munger 95
27. Bhagalpur 77
28. Godda 18
29. Sahibganj 47
30. Dumka 69
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1 2 3
31. Deoghar 14
32. Dhanbad 43
33. . Giridih 49
34. Hazaribagh 62
35. Palamau 68
36. Lohardaga 20
37. Gumla . 40
38. Ranchi 68
39. Singhbhum 68
TOTAL 2209
[English]

Release of Fishermen

2287. SHRI CHANDRESH PATEL :
SHRI RATILAL KALIDAS VERMA :
DR. KRUPASINDHU BHOI :

Will the PRIME MINISTER be pleased to state:

(a) whether India and Pakistan have released some
fishermen/other persons detained by them; and

(b) if so, the number of fisherman/other persons
detained in the jails in both the countries and number of
them released both by India and Pakistan?

THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS (SHRIMATI KAMALA SINHA): (a)
and (b): During the Foreign Secretary level talks between
India and Pakistan held in islamabad from 19-23 June,
1997 it was decided that fishermen/crew members of
fishing vessels/cargo boats confirmed by both countries to
be held in each others custody would be released.
Accordingly India released 194 Pakistani fishermen and
crew members and Pakistan released 193 Indian fishermen
and crew members on 15th July, 1997. The Indian
fishermen and crew members returned to India on
15.07.97.

During the Foreign Secretary level talks, it was also
agreed that efforts would be made to confirm the remaining
fishermen and crew members held in each other's custody.
Government are pursuing the matter with the Government
of Pakistan through diplomatic channels. Our efforts for the
release/repatriation of all Indian prisoners under detention
in Pakistan, including the remaining Indian fishermen and
crew members continue.
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[Translation]
Vacant Reserved Posts

2288. SHRI KACHARU BHAU RAUT:
SHRI N.J. RATHWA

Will the PRIME MINISTER be pleased to state:

(a)  the details of posts reserved for SCs/STs lying
vacant in his Ministry of Health & Family Welfare and its
allied departments category-wise;

(b)  whether non-SC/ST employees are working on
these posts;

(c) if so, the details thereof;

(d)  the steps being taken by the Government to fill
up the back log of SC/ST; and

(e) the time by which these posts are likely to be
filled up?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI RENUKA
CHOWDHURY): (a): As per information available as on 31st
March, 1997, the following category-wise posts to be filled
by Direct Recruitment Method and reserved for SCs/STs
are lying vacant in the Department of the Ministry of Health
and FW. and its subordinate offices;

S.No. Group SCs STs
1. ‘A 5 19
2 ‘B’ 1 -
3. ‘C 74 136
4 D - 4

(b) Non-SC/ST employees are not appointed on a
regular basis to the posts reserved for SC/ST.

(c) Does not arise.

(d) From time to time, the Government has
launched Special. Recruitment Drives to fill up the posts
reserved for SC/ST. Efforts are made to fill up the backlog
vacancies by sending requisitions to the UPSC/SSC/Others
(advertisements issued/requisition sent to Employment
Exchange) by this Ministry and its allied departments.

(e)  Efforts are being made to fill up the posts as early
as possible. However no time frame can be prescribed.

[English]
Employment Abroad

2289. SHRiI P.C. THOMAS
LABOUR be pleased to state:

: Will the . Minister of
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(a) whether North Korea/South Korea has offered
jobs to skilled labour from India;

(b) if so, the details thereof;

()  whether the Government propose to avail of
such a facility; and

(d) if so, the steps taken in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF
LABOUR (SHRI M.P. VEERENDRA KUMAR) : (a) to (d):
The Korean Government had announced a new policy
decision to allow entry of limited number of foreign workers
in the Korean market. Government of India is examining
the matter regarding the possibility of Indian workers going
to South Korea for work.

Immunisation

2290. SHRI SANTOSH KUMAR GANGWAR:
DR. ASIM BALA :

Will the PRIME MINISTER be pleased to state:

(a) whether the family welfare and vacgination
programmes are not being carried out efficiently and
smoothly in some of the State in the country;

(b) if so, the reasons therefor;

(c) the names of such states where the aforesaid
programme is not being implemented properly, and

(d) the steps being taken by the Government to run
these programmes smoothly?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SRIMATI RENUKA
CHOWDHURY) : (a) to (c) The Family Welfare Programme
being a centrally sponsored one, is voluntary and its
acceptance level depends on factors like effectiveness of
State Government set up and of NGOs in the area, Socio-
Economic conditions, literacy and status of women in the
community. The performance is comparatively weak in the
States of Uttar Pradesh, Bihar, Madhya Pradesh,
Rajasthan. Jammu & Kashmir and in North Eastern States.

(d): Keeping in view the wide awareness already
created, the effort now is to improve the quality of services
for the people. Various programmes have been integrated
into one integrated programme designated “Reproductive
and Child Health”. The system of setting contraceptive
targets from the top has been replaced by decentralised
planning of services at the level of the Primary Health
Centre. In the IXth Plan, the States, Districts which are
lagging behind are propossed to be given greater attention.
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[Translation]
Vacant Posts

2291. SHRI DATTA MEGHE: Will the PRIME MINISTER
be pleased to state:

(a) the number of posts belonging to ST/OBC lying
vacant under his Ministry/department, category-wise; and

(b) the details of the steps taken by the Government
to fill up these vacancies?

THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS (SHRI SALEEM IQBAL SHERVANI) :
(a) and (b) The information is being gathered and will be
placed on the Table of the House.

Shortage of Homoeopath Doctors

2292. SHRI RAMCHANDRA VEERAPPA: Will the
PRIME MINISTER be pleased to refer to the reply given
to Unstarred Question No. 4630 dated May 5, 1997
regarding Homoeopathy System of Medicine and state:

(a) whether the required information has been
collected;

(b) if so, the details thereof; and

(c) if not, the reasons therefor and the time by which
the information is likely to be collected?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI RENUKA
CHOWDHURY) : (a) and (b) Information has not yet been
received from NCT Government of Delhi.

(c): The concerned authorities have been reminded. As
soon as the information is available, it will be laid on the
table of the Sabha.

[English]
Delayed Projects

2293. SHRI SURESH KALMADI: Will the PRIME
MINISTER be pleased to state:

(@)  whether Planning Commission has asked the
Central Ministries and State Governments to follow certain
criteria for deciding the fate of projects which have been
considerably delayed; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
PLANNING AND PROGRAMME IMPLEMENTATION
(SHRIMATI RATNAMALA D. SAVANOOR) : (a) and (b) Yes,
Sir. The guidelines for classification of Plan and Nén-Plan
expenditure during the Ninth Five Year Plan (1997-2002)
issued to the Central Government, State Governments and
UTs inter alia state that projects due for completion by the



95 Written Answers

end of the Eighth Pfan in which less than 10 per cent of
the outlay has been spent should be separately identified
for shelving/dropping or transferring to the private/joint
sectors.

CGHS Facllities

2294. SHRI SATYA PAL JAIN
MINISTER be pleased to state :

: Will the PRIME

(a) whether there is a policy of the Union
Government to provide CGHS facilities atleast at one place
in all the States and Union Territories as well as in al the
State capitals;

(b) if so, the policy of the Government about the
opening of CGHS dispensaries/Hospitals under the
administrative control of Union Government in various parts
of the country;

(c) whether CGHS ftacilities are not available at present
in the Union Territory of Chandigarh;

(d) if sq, the reasons therefor; and

(e) the time by which the CGHS facilities are likely
to be made available -in the Union Territory of Chandigarh

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI RENUKA
CHOWDHURY) : (a) to (e) As per current policy, CGHS
is in the first instance to be extended to State Capitals
depending on the feasibility, requirements, fulfiiment of the
CGHS norms, and availability of resources.

The city of Chandigarh has been proposed for
inclusion for coverage in the Ninth Five Year Plan.

[Translation]
Labour Welfare Scheme

2295. SHRI FAGGAN SINGH KULESTE: Will the
Minister of LABOUR be pleased to state:

(a) whether any rules have been formulated to
safeguard the interests of the labourers/workers engaged
in medium industries in the countries;

(b) if so, whether medical and insurance facilities are
available to the labourers/workers in said industries;

(c) whether the said rules are being followed in the
medium industries located in Madhya Pradesh and if so,
the details thereof; and

(d) if not, the action taken against such industries
which are violating the rules?

THE MINISTER OF STATE OF THE MINISTRY OF
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LABOUR (SHR! M.P. VEERENDRA KUMAR): (a) to (d) The
information is being collected and will be laid on the Table
of the house.

Payment of Provident Fund

2296. SHRI MAHESH KUMAR M. KANODIA :
SHRI HARADHAN ROY :
SHRI SANTOSH KUMAR GANGWAR

Will the Minister of LABOUR be pleased to state:

(a) whether a number of cases for the payment of
Provident Fund are lying pending;

(b) if so, the number thereof as on date, State-wise
and the reasons therefor; and

(c) the steps taken by the Government for early
settlement of Provident Fund and Pension cases including
Sitapur Plywood Limited (Sitapur), Damodar Enterprises
Limited, Bengal Paper Mill Company Limited and Ajoy
Glass Works (located in Raniganj)?

THE MINISTER OF STATE OF THE MINISTRY OF
LABOUR (SHRI M.P. VEERENDRA KUMAR) : (a) Yes, Sir.

(b) The EPF Claims complete in all respects are
required to be settled within 30 days from the date of its
receipt in the EPF Office. However, sometime settlement
of PF claim is delayed because of submission of incomplete
application forms, non-submission of returns by the
employer, difference in signature etc. A Statement showing
pending PF claims State-wise is enclosed.

(c) In order to provide prompt service to the
subscribers a massive computerisation programme has
been launched in the EPF Organisation. A Central Action
Plan has also been formulated for regular monitoring of
settlement of PF Claims. The grievances redressal
Machinery in the EPF Organisation has been strengthened
and reactivated so as to ensure early settlement of PF
Claims.

Statement

Pending PF Claims as on 31.3.97

Name of the Region. No. of Claims.

1 ] 2
Andhra Pradesh 118
Bihar 1638
Delhi 497
Guijarat 14190
Haryana 1722
Karnataka 3826
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1 2
Kerala 711
Madhya Pradesh 3994
Maharashtra & Goa 14879
N.E. Region 1256
Orissa 143
Punjab & Himachal 2414
Rajasthan 1506 -
Tamilnadu 1537
Uttar Pradesh 1312
West Bengal 8617

Expenditure on Health Surgery

2297. SHRI RAJESH RANJAN ALIAS PAPPU YADAV:
Will the PRIME MINISTER be pleased to state:

(a) whether the Government propose to meet the
entire expenditure to be incurred on heart surgery from
Prime Minister's relief fund or to provide free heart
operation facilities to poor people;

(b) if so, the details thereof, and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI RENUKA
CHOWDHURY) : (a) to (c) No, Sir. There is no scheme
at present to meet the entire expenditure incurred on heart
surgery or to provide free heart operation facilities to poor
people. However, a scheme has recently been launched
(NIAF) whereby the financial assistance would be given to
patients, who belong to families living below poverty line,
for undergoing specialised medical treatment for various
life-threatening diseases, wherein cardiac diseases are also
included. The details of this scheme have been given in
the Statement cnclosed.

Statement

(a) National lliness Assistance Fund (NIAF) has
been set up vide Ministry of Health & F.W. Resolution dated
13.\1.97 which has been published in the Gazette of India
(Extraordinary) Part | Section-I) [No.9]. It has been. provided
in this scheme that every State/U.T. (with Legislature) may
set up an lliness Assistance Fund which shall be a
registered society. The donation received by this society
from State Govt./UT Admn. will be supplemented by a Grant
in aid from-Central Govt. to the extent of 50% of the
contribution made by the State Govt./UT subject to a
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maximum of Rs. 5 crores for states which have a larger
proportion of population living below poverty line and Rs.
2 crores for other states/UTs. The poverty line shall be as
defined by the Planning Commission. The fund could also
be subscribed by individuals, corporate bodies and -other
National/International  philanthropic  organisations. The
contribution received by this fund would be exempt from
payment of income tax under Section 80(G) of Income Tax
Act. The accounts of the society would be audited by AG
of the State/UT every year.

This fund would release financial assistance to patients
below poverty line in India suffering flom life threatening
diseases for undergoing medical treatment of any of the
superspeciality Hospital/Institutes or other Govt./Private
Hospitals participating in the scheme. The assistance will
be in the form of a one time grant which will be released
to the Medical superintendent 'of the Hospital, in which the
treatment has been received.

A provision of Rs. 25 crores has been made in the
budget gran't of Ministry of Health & FW during 1996-97
for release of grant in aid to State/UT. A similar amount
has been provided in the 1997-98 budget also.

It has also been decided that National lliness
Assistance Fund should be set up with an initial donation
from Ministry of Health & FW of Rs. 5 crores. This fund
would also be subscribed by Individuals corporate bodies
and Non-corporate bodies. The contribution made to this
fund will also be exempt from payment of Income-Tax under
Section 80(G) of Income Tax Act. The management
Committee of NIAF will be chaired by Union Health Minister.
The NIAF will be a registered society and its accounts will
be subject to audit by C & AG every yea<ns1:XMLFault xmlns:ns1="http://cxf.apache.org/bindings/xformat"><ns1:faultstring xmlns:ns1="http://cxf.apache.org/bindings/xformat">java.lang.OutOfMemoryError: Java heap space</ns1:faultstring></ns1:XMLFault>